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RAJYA SABHA
Tuesday, the 9" March, 2021/18 Phalguna, 1942 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

l. Reports and Accounts (2019-20) of various Corporations, Council, Company
and related papers.

1. Reports and Accounts (2019-20) of RCB, Faridabad, Haryana and related
papers.

M. Reports and Accounts (2019-20) of various Institutes, Board, Centre and
related papers.

V. Memorandum of Understanding (2020-21) between the Government of India
and BIRAC and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
I\/IURALEEDHARAN): Sir, on behalf of Dr. Harsh Vardhan, | lay on the table--

1.(1) A copy each (in English and Hindi), under sub-section (1) (b) of
Section 394 of the Companies Act, 2013 of the following papers:—

(i) (a) Thirty-first Annual Report and Accounts of the Indian Vaccines
Corporation Limited (IVCOL), Gurugram, Haryana, for the year 2019-
20, together with  the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 4041/17/2021]

(i) (a) Eighth Annual Report and Accounts of the Biotechnology Industry
Research Assistance Council (BIRAC), New Delhi, for the year 2019~
20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 4040/17/2021]
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(i) Thirty-first Annual Report and Accounts of the Bharat Immunologicals and
Biologicals Corporation Limited (BIBCOL ), Bulandshahr, Uttar Pradesh, for
the year 2019-20, together with the Auditor's Report on the Accounts and

the comments of the Comptroller and Auditor General of India thereon.
[Placed in Library. See No. L.T. 4042/17/2021]

(iv) (a) Forty-sixth Annual Report and Accounts of the Central Electronics
Limited (CEL), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i)(a); (ii)(a) and (iii)(a) above.
[Placed in Library. See No. L.T. 4043/17/2021]

Il.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 31 and sub-section (3) of Section 32 of the Regional Centre
for Biotechnology Act, 2016:—

(a) Annual Report and Accounts of the Regional Centre for Biotechnology
(RCB), Faridabad, Haryana for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(2) Statement giving reasons for the delay in laying the papers mentioned

at (1) (a) above.
[Placed in Library. See No. L.T. 4036/17/2021]

lll. A copyeach (in English and Hindi) of the following papers:—

(i) (a) Ninth Annual Report and Accounts of the Science and Engineering
Research Board (SERB), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
(C) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3431/17/2021]
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Annual Report and Accounts of the Translational Health Science and
Technology Institute (THSTI), Faridabad, Haryana, for the year 2019-
20, together with the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4037/17/2021]

Annual Report and Accounts of the National Institute of Immunology
(NI), New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4038/17/2021]

Annual Report and Accounts of the National Brain Research Centre
(NBRC), Manesar, Haryana, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4039/17/2021]

Memorandum of Understanding between the Government of India
(Ministry of Science and Technology, Department of Bioteohnology)
and the Biotechnology Industry Research Assistance Council
(BIRAC), for the year 2020-21.

Statement by Government accepting the above Memorandum of
Understanding.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4046/17/2021]
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Reports and Accounts (2019-20) of various Council and Institutes and related

papers.

SHRI' V. MURALEEDHARAN: Sir, on behalf of Shri Kiren Rijiju, | lay on the table a
copy each (in English and Hindi) of the following papers:—

O @

(b)
(©)

ONCY

(b)
(©)

(i) ()

(b)
(©)

v) ()

(b)
(©)

Annual Report and Accounts of the Central Council for Research in
Yoga and Naturopathy (CCRYN), New Delhi for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3391/17/2021]

Annual Report and Accounts of the Morarji Desai National Institute of
Yoga (MDNIY), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3390/17/2021]

Annual Report and Accounts of the Institute for Post Graduate
Teaching and Research in Ayurveda (IPGTRA), Gujarat Ayurved
University, Jamnagar, Gujarat, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3392/17/2021]

Annual Report and Accounts of the National Institute of Naturopathy,
Pune, for the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3393/17/2021]
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(b)
(©)
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Annual Report and Accounts of the National Institute of Siddha,
Chennai, for the year 2019-20, together with the Auditor’s Report on
the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3387/17/2021]

I. Reports and Accounts (2019-20) of various Corporations and Companies and
related papers.

Il. Reports and Accounts (2018-19 and 2019-20) of various Samiti, Centre,
Sangrahalaya and related papers.

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Prahalad Singh Patel, | lay on

the table-

1.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

O @

(0)
ONO)

(0)
(i) ()

Fifty-fifth  Annual Report and Accounts of the India Tourism
Development Corporation Limited (ITDC), New Delhi, for the year
2019-20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 4102/17/2021]

Thirty-seventh Annual Report and Accounts of the Utkal Ashok Hotel
Corporation Limited (UAHCL), Puri, Odisha, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 4103/17/2021]

Thirty-fourth Annual Report and Accounts of the Pondicherry Ashok
Hotel Corporation Limited (PAHCL), Puducherry, for the year 2019~
20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.
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Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 4105/17/2021]

Twenty-second Annual Report and Accounts of the Punjab Ashok
Hotel Company Limited, Chandigarh, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 4107/17/2021]

Thirty-seventh Annual Report and Accounts of the Ranchi Ashok Bihar
Hotel Corporation Limited, Patna, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 4106/17/2021]

Nineteenth Annual Report and Accounts of the Kumarakruppa
Frontier Hotels Private Limited, New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1)(i)(a) to (vi)(a) above.
[Placed in Library. See No. L.T. 4104/17/2021]

Il. A copy each (in English and Hindi) of the following papers :—

O @
(b)
(©)

(i) ()

Annual Report of the Gandhi Smriti and Darshan Samiti, New Delhi, for
the year 2019-20.

Annual Accounts of the Gandhi Smriti and Darshan Samiti, New Delhi,
for the year 2019-20, and the Audit Report thereon.

Review by Government on the working of the above Samiti.
[Placed in Library. See No. L.T. 3838/17/2021]

Annual Report and Accounts of the Centre for Buddhist Cultural
Studies, Tawang, Arunachal Pradesh, for the year 2019-20, together
with the Auditor's Report on the Accounts.



(b)
(©)

(i) (a)

(b)
(©)
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Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 3840/17/2021]

Annual Report and Accounts of the Indira Gandhi Rashtriya Manav
Sangrahalaya, Bhopal for the year 2018-19, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Sangrahalaya.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 3839/17/2021]

I.  Reports and Accounts (2019-20) of various Company and Corporations and

related papers.

Il. Reports and Accounts (2019-20) of various Energy Institutes and related

papers.

lll. Memorandum of Understanding between the Government of India and PGCIL.

SHRI' V. MURALEEDHARAN: Sir, on behalf of Shri Raj Kumar Singh, | lay on the

table:-

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

O @

(b)

(i) (2

Thirty-third Annual Report and Accounts of the Indian Renewable
Energy Development Agency Limited (IREDA), New Delhi, for the year
2019-20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.
Performance Review by Government on the working of the above
Company.

[Placed in Library. See No. L.T. 3967/17/2021]

Fifty-first  Annual Report and Accounts of REC Limited
(Former/y Rural Electrification Corporation Limited), New Delhi, for the
year 2019-20, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.



(i)

(b)

(2)

(b)
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Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3225/17/2021]

Ninth Annual Report and Accounts of the Solar Energy Corporation of
India Ltd. (SECI), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3968/17/2021]

Il. A copy each (in English and Hindi) of the following papers :—

®

(i)

(i)

(2)

(b)

(2)

(b)

(b)

Annual Report and Accounts of the National Institute of Wind Energy
(NIWE), Chennai, Tamil Nadu, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Performance Review of the above Institute, for the year 2019-20.
[Placed in Library. See No. L.T. 3227/17/2021]

Annual Report and Accounts of the National Institute of Solar Energy
(NISE), Gurugram, for the year 2019-20, together with  the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 3228/17/2021]

Twenty-second Annual Report and Accounts of the Sardar Swaran
Singh National Institute of Bio-Energy (SSS-NIBE), Kapurthala,
Punjab, for the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 3969/17/2021]

Memorandum of Understanding between the Government of India (Ministry
of Power) and the Power Grid Corporation of India Limited (PGCIL) for the
year 2020-21.

[Placed in Library. See No. L.T. 3963/17/2021]
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Reports and Accounts (2018-19 and 2019-20) of various AlIIMS and related
papers.

Reports and Accounts (2019-20) of various Medical Institutes, Centre and

Board and related papers.

SHRI' V. MURALEEDHARAN: Sir, on behalf of Shri Ashwini Kumar Choubey, | lay
on the table:-

A copy each (in English and Hindi) of the following papers, under sub-

section (4) of the Section 18 and Section 19 of the All India Institute of Medical
Sciences Act, 1956 (as amended in 2012):—

®

(i

(i)

(2)

(2)

(b)

Sixty-fourth Annual Report and Accounts of the All India Institute of
Medical Sciences (AlIMS), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 3399/17/2021]

First Annual Report and Accounts of the All India Institute of Medical
Sciences (AIIMS), Nagpur, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4070/17/2021]

Annual Report and Accounts of the All India Institute of Medical
Sciences (AIIMS), Kalyani, West Bengal, for the year 2018-19,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (i)(a) to (iii)(a) above.
[Placed in Library. See No. L.T. 4069/17/2021]

II. A copyeach (in English and Hindi) of the following papers:—

®

(2)

Annual Report and Accounts of the National Institute of Tuberculosis
and Respiratory Diseases (NITRD), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.
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(i)

(i)

()

W)

(b)
(©)

(b)
(©)

(b)
(©)

(b)

(©)

(2)

(b)
(©)
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Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3396/17/2021]

Annual Report and Accounts of the New Delhi Tuberculosis Centre
(NDTBC), New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3397/17/2021]

Annual Report and Accounts of the National Board of Examinations,
New Delhi, for the year 2019-20, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4073/17/2021]

Fifty-third Annual Report and Accounts of the Postgraduate Institute of
Medical Education and Research, Chandigarh, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3400/17/2021]

Annual Report and Accounts of the Jawaharlal Institute of
Postgraduate Medical Education and Research (JIPMER),
Puducherry, for the year 2019-20, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3398/17/2021]



Vi) ()

(b)
(©)

[9 March, 2021]

Annual Report and Accounts of the Dental Council of India, New Delhi,
for the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4271/17/2021]

. Notifications of the Ministry of Corporate Affairs

1. Notifications of the Ministry of Finance

M. Report (2019-20) on the working and administration of the Companies Act,

2013

V. Liquidator's Report on IIBI, Kolkata and related papers
V. Report and Accounts (2019-20) of CCI, New Delhi and SEBI, Mumbai and
related papers

VI. Reports and Accounts of IEG, Delhi for various years and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Anurag Singh Thakur, | lay on

the table:-

O

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under sub-section (4) of Section 469 of the

Companies Act, 2013, along with Delay Statements:—

M

2

©)

4)

G.S.R. 13 (E), dated the ¢" January, 2020, publishing the
Companies (Appointment and Remuneration of Managerial
Personnel) Amendment Rules, 2020.

G.S.R. 46 (E), dated the 24" January, 2020, publishing the
Companies (Winding Up) Rules, 2020.

G.S.R. 60 (E), dated the 30" January, 2020, publishing the
Companies (Accounts) Amendment Rules, 2020.

G.S.R. 79 (E), dated the 3 February, 2020, publishing the
Companies (Compromises, Arrangements and Amaigamations)
Amendment Rules, 2020.

11
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(5) G.S.R. 80 (E), dated the 3" February, 2020, publishing the National
Company Law Tribunal (Amendment) Rules, 2020.

(6) G.S.R. 81 (E), dated the 3" February, 2020, publishing the Nidhi
(Amendment) Rules, 2020.

(7) G.S.R. 111 (E), dated the 13" February, 2020, publishing the
Companies (Issue of Global Depository Reoeipts) Amendment Rules,
2020.

(8) G.S.R. 114 (E), dated the 14" February, 2020, publishing the Nidhi
(Second Amendment) Rules, 2020.

(9) G.S.R. 127 (E), dated the 18" February, 2020, publishing the
Companies (Registration Offices and Fees) Amendment Rules, 2020.

(10) G.S.R. 128 (E), dated the 18" February, 2020, publishing the
Companies (Incorporation) Amendment Rules, 2020.

(11) G.S.R. 145 (E), dated the 28" February, 2020, publishing the
Companies (Appointment and Qualification of Directors) Amendment
Rules, 2020.

(12) G.S.R. 150 (E), dated the 3™ March, 2020, publishing Corrigendum
to Notification No. G.S.R. 114 (E), dated the 14th February, 2020.

(13) G.S.R. 169 (E), dated the 13" March, 2020, publishing the
Companies (Incorporation) Second Amendment Rules, 2020.

(14) G.S.R. 170 (E), dated the 13" March, 2020, publishing the
Companies (Registration Offices and Fees) Second Amendment
Rules, 2020.

(15) G.S.R. 186 (E), dated the 19" March, 2020, publishing the
Companies (Meetings of Board and its Powers) Amendment Rules,
2020.
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(16) G.S.R. 268 (E), dated the 29" April, 2020, publishing the Companies
(Appointment and Qualification of Directors) Second Amendment
Rules, 2020.

(17) G.S.R. 372 (E), dated the 12" June, 2020, publishing the
Companies (Share Capital and Debentures) Amendment Rules,
2020.

(18) G.S.R. 396 (E), dated the 23 June, 2020, publishing the
Companies (Appointment and Qualification of Directors) Third
Amendment Rules, 2020.

(19) G.S.R. 395 (E), dated the 23 June, 2020, publishing the
Companies (Meetings of Board and its Powers) Second Amendment
Rules, 2020.

(20) G.S.R. 420 (E), dated the 29" June, 2020, publishing the
Companies (Removal of Names of Companies from the Register of
Companies) Amendment Rules, 2020

(21) G.S.R. 463 (E), dated the 24" July, 2020, publishing the Companies
(Indian Accounting Standards) Amendment Rules, 2020.

(22) G.S.R. 470 (E) dated the 28" July, 2020, publishing the National
Company Law Tribunal and National Company Law Appellate
Tribunal (Procedure for investigation of misbehavior or incapacity of
Chairperson, President and other Members) Rules, 2020.

(23) G.S.R. 538 (E), dated the 28" August, 2020, publishing the
Companies (Management and Administration) Amendment Rules,
2020.

(24) G.S.R. 548 (E), dated the 7" September, 2020, publishing the
Companies (Acceptanoe of Deposits) Amendment Rules, 2020

(25) G.S.R. 857 (E), dated the 18" November, 2019, publishing the
Companies (Meetings of Board and its Powers) Second Amendment

Rules, 2019.
[Placed in Library. For (1) to (25) SeeNo. L.T. 3049/17/2021]
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(i) A copy (in English and Hindi) of the Ministry of Corporate Affairs’
Notification No G.S.R. 40 (E), dated the 22" January, 2021, publishing the
Company (Corporate Social Responsibility Policy) Amendment Rules, 2021, under

sub-section (4) of Section 469 of the Companies Act, 2013.
[Placed in Library. See No. L.T. 3761/17/2021]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy
Code, 2016:—

(1) G.S.R. 222 (E), dated the 19" March, 2019, publishing the Insolvency
and Bankruptcy (Application to Adjudicating Authority Amendment
Rules, 2019, along with delay statement.

(2) No. IBBI/2020-21/GN/REG068, dated the 14" January, 2019, publishing
the Insolvency and Bankruptcy Board of India (I\/Iodel Bye-Laws and
Governing Board of Insolvency Professional Agenoies) Amendment

Regulations, 2021.
[Placed in Library. See No. L.T. 3700/17/2021]

(iv) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No G.S.R. 151 (E), dated the 2™ March, 2020, amending Notification
No. G.S.R. 463 (E), dated 5" June, 2015 to substitute certain entries in the original
Notification issued under sub-section (1) (a) & (b) along with sub-section (2) of

Section 462 and of the Companies Act, 2013.
[Placed in Library. See No. L.T. 3049/17/2021]

(v) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No G.S.R. No. Nil, dated Nil, amending Notification No. G.S.R. 464
(E), dated 5" June, 2015 to substitute certain entries in the original Notification as
mentioned therein under sub-section (2) of Section 462 of the Companies Act,

2013.
[Placed in Library. See No. L.T. 3050/17/2021]

Il. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 48 of the
Foreign Exchange Management Act, 1999:-
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(1) S.0. 1278 (E), dated the 22" April, 2020, publishing the Foreign
Exchange Management (Non-debt Instruments) Amendment Rules,
2020, along with Delay Statement.

(2) S.0. 1374 (E), dated the 27" April, 2020, publishing the Foreign
Exchange Management (Non-debt Instruments) (Second Amendment)
Rules, 2020, along with Delay Statement.

(3) S.0. 2442 (E), dated the 27" July, 2020, publishing the Foreign
Exchange Management (Non-debt Instruments) (Third Amendment)
Rules, 2020, along with Delay Statement.

(4) S.0. 4441 (E), dated the 8" December, 2020, publishing the Foreign
Exchange Management (Non-debt Instruments) (Fourth Amendment)

Rules, 2020.
[Placed in Library. For (1) to (4) SeeNo. L.T. 4043/17/2021]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 29 of the
International Financial Services Centers Authority Act, 2019:—

(1) G.S.R. 269 (E), dated the 29" April, 2020, publishing the International
Financial Services Centers Authority (Salary, Allowances and other
Terms and Conditions of Service of Chairperson and Members) Rules,
2020, along with Delay Statement.

2) IFSCA/2020-21/GN/REG001, dated the 13" November, 2020, publishing
the International Financial Services Centers Authority (Employees’
Service) Regulations, 2020.

(3) IFSCA/2020-21/GN/REG002, dated the 13" November, 2020, publishing
the International Financial Services Centers Authority (Procedure for
Authority Meetings) Regulations, 2020.

(4) IFSCA/2020-21/GN/REG003, dated the 13" November, 2020, publishing
the International Financial Services Centers Authority (Global in-House
Centers) Regulations, 2020.
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(5) IFSCA/2020-21/GN/REG004, dated the 20" November, 2020, publishing
the International Financial Services Centers Authority (Banking)
Regulations, 2020.

(6) IFSCA/2020-21/GN/REG005, dated the 11" December, 2020, publishing
the International Financial Services Centers Authority (Bullion Exchange)

Regulations, 2020.
[Placed in Library. For (1) to (6) SeeNo. L.T. 4043/17/2021]

(ii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.0. 1383 (E), dated the 27" April, 2020,
establishing the International Financial Services Centers Authority on 27" April, 2020
at Gandhinagar, Gujarat, issued under sub-sections (1) and (3) of Section 4 of the
International Financial Services Centers Authority Act, 2019, along with Delay

Statement.
[Placed in Library. See No. L.T. 3070/17/2021]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. S.0. 1384 (E), dated the 27" April, 2020,
declaring the date 27" April, 2020, as the date on which some of the provisions
mentioned therein, issued under sub-section (2) of Section 1 of the International

Financial Services Centers Authority Act, 2019, along with Delay Statement.
[Placed in Library. See No. L.T. 3070/17/2021]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.0. 2957 (E), dated the 31*" August, 2020,
notifying certain financial products and financial services and directing that the
powers and functions of the Authority shall include regulating the said financial
products and financial services, issued under sub-clause (vi) of clause (d) and
sub-clause (xiv) of clause (e) of sub-section (1) of Section 3 and clause (b) of
sub-section (2) of Section 12 of the International Financial Services Centers

Authority Act, 2019, along with Delay Statement.
[Placed in Library. See No. L.T. 3070/17/2021]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.0. 3374 (E), dated the 29" September, 2020,
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declaring 1%t October, 2020, as the date on which Section 13 and Section 33 of the
Act shall come into force, issued under sub-section (2) of Section 1 of the

International Financial Services Centers Authority Act, 2019.
[Placed in Library. See No. L.T. 3696/17/2021]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. S.0. 3652 (E), dated the 16" October, 2020,
notifying the aircraft lease which shall include operating and financial lease and any
hybrid of operating and financial lease of aircraft or helicopter and engines of
aircraft or helicopter or any other part thereof, as financial products, issued under
sub-clause (vi) of clause (d) of sub-section (1) of Section 3 of the International

Financial Services Centers Authority Act, 2019.
[Placed in Library. See No. L.T. 3696/17/2021]

(viii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. S.0. 3653 (E), dated the 16" October, 2020,
notifying Global in-house Centers (GIC), as financial service to provide services
relating to financial products and financial services, for which eligibility criteria shall
be provided by the Authority in regulations, issued under sub-clause (xiv) of clause
(e) of sub-section (1) of Section 3 of the International Financial Services Centers

Authority Act, 2019.
[Placed in Library. See No. L.T. 3696/17/2021]

(ix) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. S.0. 57 (E), dated the 6" January, 2021,
amending Notification No. S.0. 2527 (E), dated the 30" July, 2020 to substitute
certain entries in the original Notification, issued under clause (b) of sub-section
(1) of Section 5 of the International Financial Services Centers Authority Act, 2019,

along with Delay Statement.
[Placed in Library. See No. L.T. 3696/17/2021]

(x) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of the
Securities and Exchange Board of India Act, 1992:-

(1) No. SEBI/LAD-NRO/GN/2021/07, dated the 21°' January, 2021,

publishing the Securities and Exchange Board of India (Intermediaries)
(Amendment) Regulations, 2021.
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(2) No. SEBI/LAD—NRO/GN/2021/06, dated the 20" January, 2021,
publishing the Corrigendum to notification No. SEBI/LAD-
NRO/GN/2021/04 dated 11" January, 2021.

[Placed in Library. For (1) and (2) SeeNo. L.T. 3695/17/2021]

(xi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (3) of
Section 36 of the Recovery of Debts due to Banks and Financial Institutions Act,
1993, along with Delay Statement:-

(1) G.S.R. 1043 (E), dated the 4™ November, 2016, publishing the Debts
Recovery Appellate Tribunal (Procedure) (Amendment) Rules, 2016.

(2) G.S.R. 1044 (E), dated the 4" November, 2016, publishing the Debts
Recovery Tribunal (Procedure for Investigation of Misbehaviour or
Incapacity of Presiding Officer) (Amendment) Rules, 2016.

(3) G.S.R. 1045 (E), dated the 4™ November, 2016, publishing the Debts
Recovery Appellate Tribunal (Financial and Administrative Power)
(Amendment) Rules, 2016.

(4) G.S.R. 1047 (E), dated the 4" November, 2016, publishing the Debts

Recovery Tribunal (Procedure) (Amendment) Rules, 2016.
[Placed in Library. For (1) to (4) SeeNo. L.T. 3047/17/2021]

(xii) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Finance (Department of Financial Services), under sub-section (3)
of Section 38 of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, along with Delay Statement:-

(1) G.S.R. 1046 (E), dated the 4" November, 2016, publishing the Security
Interest (Enforcement) (Amendment) Rules, 2002.

(2) G.S.R. 45 (E), dated the 24" January, 2020, publishing the
Securitisation and Reconstruction of Financial Assets and Enforcement of

Security Interest (Central Registry) (Amendment) Rules, 2020.
[Placed in Library. For (1) and (2) SeeNo. L.T. 3047/17/2021]
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(xiii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 43 (E), dated the 23" January, 2020,
publishing the Debts Recovery Tribunals and Debts Recovery Appellate Tribunals
Electronic Filing Rules, 2020, under sub-section (3) of Section 36 of the Recovery

of Debts and Bankruptcy Act, 1993, along with Delay Statement.
[Placed in Library. See No. L.T. 3047/17/2021]

(xiv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (4) of
Section 19 of the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970, along with Delay Statements:-

(1) F. No. HRDD/POL/OSR (E), dated the 27" March, 2020, publishing the
Punjab National Bank (Officers") Services (Amendment) Regulations,
2020.

(2) F. No. HRDD/POL/OSR (E), dated the 27" March, 2020, publishing the
Punjab National Bank Officers Employees' (Disoipline and Appeal)
Amendment Regulations, 2020.

(3) F. No. HRDD:POL:0SR (E), dated the 27" March, 2020, publishing the
Punjab National Bank Officers Employees' (Acceptance of Jobs in
Private Sector Concerns After Retirement) Amendment Regulations,
2020.

(4) No. HRW IRS 01 AK 1077 2020, dated the 28" March, 2020, publishing
the Canara Bank Officer Employees’ [Disoipline & Appeal] Amendment
Regulations, 2020.

(5) No. HRWPM 01 AK 1078 2020, dated the 28" March, 2020, publishing
the Canara Bank (Officers”) Service (Amendment) Regulations, 2020.

(6) No. BCC:HRM:EXE:112/274, dated the 31%' March, 2020, publishing the
Bank of Baroda (Officers”) Service (Amendment) Regulations 2020.

(7) No. BCC:HRM:EXE:112/275, dated the 31%' March, 2020, publishing the
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Bank of Baroda Officer Employees’ (Acceptance of Jobs in Private
Sector Concerns after Retirement) (Amendment) Regulations, 2020.

(8) F. No. CO:ERD:1071:2020 (E), dated the 31" March, 2020, publishing
the Union Bank of India (Officers™) Service (Amendment) Regulations,
2020.

(%) F. No. CO:ERD:1072:2020 (E), dated the 31%" March, 2020, publishing
the Union Bank of India Officer Employees’ (Discipline and Appeal)
(Amendment) Regulations, 2020.

(10) F. No. CO:ERD:1073:2020 (E), dated the 31" March, 2020,
publishing the Union Bank of India Officer Employees’ (Acceptance of
Jobs in Private Sector Concerns After Retirement) Amendment

Regulations, 2020.
[Placed in Library. For (1) to (10) SeeNo. L.T. 3062/17/2021]

(xv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. F. No. BOI/HO/HR/IR/GS/L — 241 (E), dated
26™ October, 2020 publishing the Bank of India (Officers”) Service (Amendment)
Regulations, 2020, under sub-section (4) of Section 19 of the Banking Companies

(Acquisition and Transfer of Undertakings) Act, 1970.
[Placed in Library. See No. L.T. 3702/17/2021]

(xvi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification F. No. HR/PPG/SKN/2020-21/206, dated the 9"
December, 2020, publishing the State Bank of India Employees' Pension Fund
(Amendment) Regulations, 2020, under sub-section (4) of Section 50 of the State

Bank of India Act, 1955.
[Placed in Library. See No. L.T. 4272/17/2021]

(xvii) A copy (in English and Hindi) of the Ministry of Finance (Department
of Financial Services) Notification No. S.0. 611 (E), dated 9" February, 2021
publishing the General Insurance (Rationalisation of Pay Scales and other
Conditions of Service of Officers) Amendment Scheme, 2021, under Section 17 of

the General Insurance Business (Nationalisation) Act, 1972.
[Placed in Library. See No. L.T. 3765/17/2021]
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(xvii) A copy (in English and Hindi) of the Ministry of Finance (Department

of Financial Services) Notification No. S.0. 366 (E), dated 27" January, 2021

publishing the Nationalised Banks (Management and Miscellaneous Provisions)

Amendment Scheme, 2021, under sub-section (6) of Section 9 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970.

[Placed in Library. See No. L.T. 3702/17/2021]

(xix) A copy (in English and Hindi) of the Ministry of Finance (Department

of Financial Services) Notification No. S.0. 367 (E), dated 27" January, 2021,

publishing the Nationalised Banks (Management and Miscellaneous Provisions)

Amendment Scheme, 2021, under sub-section (é) of Section 9 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1980.

[Placed in Library. See No. L.T. 3702/17/2021]

(xx) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of Section 38
of the Central Excise Act, 1944 along with Explanatory Memoranda and Delay
Statements:-

(1) G.S.R. 117 (E), dated the 14" February, 2020, exempting the goods
specified in the Fourth Schedule to the said Act from the whole of duty of
excise leviable thereon under the said Schedule, as per the conditions
given therein.

(2) G.S.R. 118 (E), dated the 14" February, 2020, amending Notification
No. G.S.R. 271 (E), dated the 8" April, 2015, to insert certain entries in

the original Notification.
[Placed in Library. For (1) and (2) SeeNo. L.T. 4273/17/2021]

(xxi) A copy of the Ministry of Finance (Department of Revenue),
Notification No. G.S.R. 140 (E), dated the 25" February, 2020, publishing
Corrigendum to Notification No. G.S.R. 55 (E), dated the 28" January, 2020, (in
English only)*, under Section 159 of the Customs Act, 1962; and sub-section (2)

Ministry of Finance (Department of Revenue) has vide OM No. F. No. 604/01/2020-DBK/471, dated
the 18™ March, 2020 informed that Notification No. G.S.R. 55 (E), dated the 28" January, 2020 had
an error in the English version only and hence the Corrigendum was issued vide Notification No.
G.S.R. 140 (E), dated the 25" February, 2020 in English only.
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of Section 38 of the Central Excise Act, 1944 along with Explanatory Memorandum

and Delay Statement.
[Placed in Library. See No. L.T. 4274/17/2021]

(xxii) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962, along with Explanatory Memoranda and Delay Statement:-

(1) G.S.R. 119 (E), dated the 14" February, 2020, regarding exemption from
specified duties of Customs to goods when imported into India and
cleared against a duty credit scrip issued by the Regional Authority under
the scheme for Rebate of State and Central Taxes and Levies (RoSCTL)
as per conditions mentioned therein.

(2) G.S.R. 120 (E), dated the 14" February, 2020, amending Notification
No. G.S.R. 269 (E), dated the 8" April, 2015, to insert certain entries in
the original Notification.

(3) G.S.R. 131 (E), dated the 19" February, 2020, publishing Corrigendum
to Notification No. G.S.R. 119 (E), dated the 14" February, 2020 (in
Hindi only).@

(4) G.S.R. 227 (E), dated the 30" March, 2020, amending the Notifications
No. G.S.R. 252 (E), dated the 1st April, 2015, G.S.R. 254 (E), dated
the 1st April, 2015, G.S.R. 256 (E), dated the 1st April 2015, G.S.R. 258
(E), dated the 1 April, 2015 and G.S.R. 795 (E), dated the 13" August,
2016, to substitute certain entries in the original Notifications.

(5) G.S.R. 296 (E), dated the 14" May, 2020, amending Notification No.
G.S.R. 785 (E), dated the 30" June, 2017, to insert certain entries in the
original Notification.

(6) G.S.R. 307 (E), dated the 21" May, 2020, amending certain
notifications mentioned therein, to substitute certain entries in the

principal Notifications.
[Placed in Library. For (1) to (6) SeeNo. L.T. 3074/17/2021]

@ Ministry of Finance (Department of Revenue) has vide OM No. F.N0.605/04/2020-DBK/472, dated
the 19" March, 2020 informed that Notification No. G.S.R. 119 (E), dated the 14" February, 2020
had an error in the Hindi version only and hence the Corrigendum was issued vide Notification No.
G.S.R. 131 (E), dated the 19" February, 2020 in Hindi only.
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(xxii) A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 132 (E), dated the 23" February, 2021, in
supersession of Notificaton No. G.S.R. 200 (E) dated 23 March 2020
determining the provisions of sub-section (6B) or sub-section (6C) of section 25
of the Central Goods and Services Tax Act, 2017 mentioned therein, under Section
166 of the Central Goods and Service Tax, Act, 2017, along with Explanatory

Memorandum.
[Placed in Library. See No. L.T. 3868/17/2021]

(xxiv) A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 295 (E), dated the 14" May, 2020, publishing
the Sabka Vishwas (legacy Dispute Resolution) Scheme (Amendment) Rules,
2020, under sub-section (3) of Section 132 of the Finance (No.2) Act, 2019, along

with Explanatory Memorandum and Delay Statement.
[Placed in Library. See No. L.T. 3704/17/2021]

. A copy (in English and Hindi) of the Sixth Annual Report on the Working and
Administration of the Companies Act, 2013, for the year ending 31" March, 2020,

under Section 461 of the Companies Act, 2013.
[Placed in Library. See No. L.T. 3645/17/2021]

IV. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Hundredth Liquidator's Report on voluntary winding up of the
Industrial Investment Bank of India (lIBI) Limited, Kolkata, for the
period from 01.10.2020 to 31.12.2020, together with the Auditor's
Report on the Accounts.

(b) Review by Government of the voluntary winding up process of the

above Bank, for the period from 01.10.2020 to 31.12.2020.
[Placed in Library. See No. L.T. 3766/17/2021]

V. (A) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (3) of section 53 and sub-section (4) of section 52  of
the Competition Act, 2002:—
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() (a) Annual Report of the Competition Commission of India (CCl), New
Delhi, for the year 2019-20.
(b) Statement by Government accepting the above Report.

(i) Annual Accounts of the Competition Commission of India (CCI), New Delhi,
for the year 2019-20.

(2) Statement giving reasons for the delay in laying the papers mentioned at

(D(H(a) and (ii)(a) above.

[Placed in Library. See No. L.T. 3760/17/2021]

(B) A copy (in English and Hindi) of the Annual Accounts of the Securities
and Exchange Board of India (SEBI), Mumbai, for the year 2019-20, and the Audit
Report thereon, under sub-section (4) of Section 15 of the Securities and

Exchange Board of India Act, 1992.
[Placed in Library. See No. L.T. 3767/17/2021]

VI. A copy each (in English and Hindi) of the following papers :—

(i) (a) Annual Report and Accounts of the Institute of Economic Growth
(IEG), Delhi, for the year 2019-20, together with Auditor’s Report on
the Accounts.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 3644/17/2021]

(i) (a) Annual Report of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2018-19.

(b) Annual Accounts of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2016-17, 2017-18, and 2018-19,
together with the Auditor's Report on the Accounts.

(C) Statement by Government accepting the above Report.

(d) Statements showing reasons for the delay in laying the papers

mentioned at (a) and (b) above.
[Placed in Library. See No. L.T. 3035/17/2021]
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS

DR. VINAY P. SAHASRABUDDHE (Maharashtra): Sir, | present the following
Reports (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Education, Women, Children, Youth and Sports:

(@) 323 Report on the Demands for Grants 2021-22 of the Department of
School Education and Literacy, Ministry of Education; and

(ii) 324" Report on the Demands for Grants 2021-22 of the Department of Higher
Education, Ministry of Education.

REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE, RAJYA SABHA

SHRI SUSHIL KUMAR GUPTA (National Capital Territory of Delhi): Sir, | present the
161%" Report (in English and Hindi) of the Committee on Papers Laid on the Table,
Rajya Sabha on ‘Laying of Annual Reports and Audited Accounts of Delhi Metro Rail
Corporation (DMRC)’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI T. G. VENKATESH (Andhra Pradesh): Sir, | present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture:—

@) Two Hundred Eighty Seventh Report on the Demands for Grants (2021-22)
of the Ministry of Road Transport and Highways; and

(ii) Two Hundred Eighty Eighth Report on the Demands for Grants (2021-22) of
the Ministry of Tourism.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE

9t AT W (FE U<): Heled, § [GHrT-Hefea Hiy ddelt Sodg et |
(2020-21) & TF=feIRad ufcrde=ii @ Udh-Tab Ui (sl a1 i<l #) 991 ued W)
G g

() PN & FEE HAW JAGT (FN, FEHINAT AR [HFAH Heamo
AT BT 31gaT™ AT (2021-22) & Hdg H IGFd ufcrda;

(i) P QG fHA BTl HATR (ST THET 3R R1eAT f[I9RT) B e
AT (2021-22) & Aae H gedigdi Uide; 3R

(i) T JAEHRU N FAAT Bl IS A7 (2021-22) & Gy 4
EEISEINCIREEST

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT

it RO HE Sf. 134T (YOIRI): F81ed, H [Qunr-Heferd grior faerg daet dadi
WY FART & FrfoRad ufirde=i o ga-Udh Ui (sl o1 fawsl #) 941 g
R <l g

) YT faebT f|RT (ITIoT faesT=y H3Terar) bl Srgar /il (2021-
22) & SI19 & |ee H dREdi qiTae;

(i) A T 9T (ST TRy 3T @i 3TaT AR (2021-22)
P STd & e H diggdi Ufade; iR

iit) AT XTST HATAY D ST HF (2021-22) b ST1d b He H Uggd]

el
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

21 AAGHR THT (JTSIRAT): 1, H SIS DI HATAT DI & FM (2021-
22) % Y H AURT- R ARSI 3R AYHTRAT Hejehh Ty il |fAfy
& I Ulrda B geb il (3T a7 3=l /) 991 Ue e U= 9T g

STATEMENTS BY MINISTER

Status of implementation of recommendations contained in the Second and Eighth
Reports of the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE MINISTER OF
STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, | lay the following statements regarding:-

(i) Status of implementation of recommendations contained in the Second Report
of the Department-related Parliamentary Standing Committee on Finance on
Demands for Grants (2019-20) pertaining to the Department of Revenue,
Ministry of Finance.

(i) Status of implementation of recommendations contained in the Eighth Report
of the Department-related Parliamentary Standing Committee on Finance on
Demands for Grants (2020-21) pertaining to the Department of Revenue,
Ministry of Finance.

ANNOUNCEMENT BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, as you are aware, on the request from
several Members, it has been decided that during the remaining part of the Budget
Session, Members will be seated in the Rajya Sabha Chamber and its Galleries only
with some physical distancing. Accordingly, 142 seats have been made available for
Members in the Rajya Sabha Chamber and remaining Members will be seated in the
four Galleries. Seats earmarked for the parties/groups have already been
communicated to their leaders.
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While every Member seated in the Rajya Sabha Chamber will have a sound
console with microphone on the allotted seat, some of the Members sitting in the
Galleries may not find microphone and sound console system on their seats as it is
not possible to provide this facility at such a short notice. However, in order to
facilitate their participation in the proceedings, one seat in each Gallery has been kept
vacant to which these Members can come and speak when called by the Chair.

| request the Members to please bear with this temporary seating arrangement
made for the remaining part of the current Budget Session. Your cooperation in this
regard is highly appreciated. Once the COVID-19 situation normalizes, we will revert
to full seating in the Rajya Sabha Chamber with proper allocation of seats.

MOTION FOR ELECTION TO THE INSTITUTE OF TEACHING AND RESEARCH IN
AYURVEDA, JAMNAGAR

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS;
AND THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
KIREN RIJIJU): Sir, | move the following Motion:

"That in pursuance of sub-clause (k) of clause (1) of Section 6 of the
Institute of Teaching and Research in Ayurveda Act, 2020, this
House do proceed to elect, in such manner as the Chairman may
direct, one Member from amongst the Members of the House to be
a member of the Institute of Teaching and Research in Ayurveda,
Jamanagar, subject to the provisions of the Act.”

The question was put and the motion was adopted.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the House that the Business Advisory
Committee, at its meeting held on Monday, the 8" of March, 2021, has allotted time
for Government Legislative and other Business, as follows:
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Sl. No. Business Time Allotted
I Discussion on the Working of the Ministries of:
(i) Jal Shakti
(i) Railways
(iit) Tourism Four hours
(iv) Food Processing Industries each

(v) Agriculture and Farmers Welfare and Rural
Development (to be discussed together) and
(vi) Tribal Affairs

I Consideration and return of the Appropriation Bills
relating to the following Demands, after they are
passed by Lok Sabha:

(i) Demands for Grants for 2021-22

(i) Supplementary Demands for Grants for 2020-21

[l Consideration and return of the Appropriation Bills

relating to the following Demands, after they are

passed by Lok Sabha: Twelve hours

(i) Supplementary Demands for Grants of Union | (4+4+4=12)
Territory of Jammu & Kashmir for the financial | (To be discussed
year 2020-21. together)

(i) Demands for Grants of Union Territory of
Jammu & Kashmir for the financial year 2021~
22.

v Consideration and return of the Finance Bill, 2021, after
it is passed by Lok Sabha.

V Consideration and passing of the following Bills, after
they are passed by Lok Sabha:

(i) The Tribunals Reforms (Rationalisation and | Three hours

Conditions of Service) Bill, 2021.

(i) The Constitution (Scheduled Castes) Order | One hour
(Amendment) Bill, 2021.

The Committee also recommended that the sitting of the House fixed for
Friday, the 12" March, 2021, may be cancelled.
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MATTERS RAISED WITH PERMISSION
MR. DEPUTY CHAIRMAN : Now, we will take up the Zero Hour submissions.
SHRI JAIRAM RAMESH: Sir, | have a point to make.

MR. DEPUTY CHAIRMAN: | will come to you. One minute. Four notices under Rule
267 for suspension of Rules and taking up discussion on the issue of increase in the
prices of petrol and diesel in the country have been received. They are from Shri
Satish Chandra Misra, BSP; Shri Mallikarjun Kharge, hon. LoP; Shri Tiruchi Siva,
DMK; and, Shrimati Priyanka Chaturvedi. dR e &1 AT TIRAT F ol 39
TR, 3FAT B 267 WX ZwfoT &l ol 3iR ST reopen &l fhaT ST Havell 21 Ffeb Short
Duration Discussion & oy T I8 subject 3T B3I & 3R already Ministries IR
discussion BT ?::’, Appropriation Bill UX discussion %\', Finance Bill UX discussion %,
ERREN e & %IK’ HIDT opportunities gl L(AYTH)... AT9 99 S & o TRds
ATEd B ruling reopen el 81 ATl FATTY T AW BN & M9 93 IR Hu
SIRT AR T 1 ....(GET).... HUYAT SIRT AR T &, A 7 A #1717
ERTI ST. AR UT=AT ST ...(FLTH).... ST ....(ILT).... 3R DS 919 Rbls R el
S ] ..(AdYTH)... Please bear with me. Cooperate Eﬁ, please.
.(Interruptions )...

Need to ensure more participation of women in leadership roles and for legislations
ensuring gender equality

DR. SASMIT PATRA (Odisha): Mr. Deputy Chairman, Sir, thank you very much for
giving me this opportunity to speak in Zero Hour. ...(/nz‘errupz‘/'ons)... | rise to speak
about the need to ensure more participation of women in leadership roles and for
legislations, ensuring gender equality. ...(Interruptions)...

farmer & = (ft wferpre @<«

*Not recorded.
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s o= Reger:”
SHRI TIRUCHI SIVA: *

DR. SASMIT PATRA: Sir, today the specter of trafficking is very high in the country.
..(Interruptions ... If we want to ensure gender equality; if we want to ensure
generation equality, we need to ensure that we should be able to pass the Anti
Trafficking Bill. ...(Interruptions)..

1t STHHTR : 3T BT BT I HUAT AT |G IS ..(FQH)... AT Fe LTI I,
AGH Bl T S| ...(FIHH).... AT YASAT AT, HUIT LT G | ...(FITHH)...

DR. SASMIT PATRA: Sir, the Trafficking of Persons (Prevention, Protection and
Rehabilitation) Bill has been pending for long time. It has not been reintroduced.
..(Interruptions)... It was passed in 2018 in the Lok Sabha. But, thereafter, it lapsed
with the previous Lok Sabha. ...(Interruptions)... It needs to be reintroduced to ensure
that the anti-trafficking measures, which will protect women, are undertaken.
..(Interruptions )... But, it has not been done so far. May | request the Government to
kindly heed that they need to pass this Bill at the earliest? ...(/m‘errupz‘/ons)...

it IYAUTIRT : FRT MU BT 6 HUAT It § 7 M| ...(FQLT)... 3T G-
STTE STV ....(SEETE).... 31T ST & b A1 SRRAE |18 &l ruling reopen 81 &1
FAHAN ....(FGLT)... BIs 910 Rbls UR T81 O &1 Bl ...(FGLTH)...

DR. SASMIT PATRA: Second, in terms of ensuring women in leadership positions,
the hon. Members have already mentioned about the need for passage of Women
Reservation Bill. ..(Interruptions)... | reiterate and | join with those Members who
have been asking for passage of Women Reservation Bill to ensure 33 per cent
reservation for women in the Legislative Assemblies and in the Parliament.
...(/nterrupz‘/ons)... | hope, these two legislations will help not only in terms of
leadership roles for women, but will also ensure generation equality and gender
equality for the women of the country. ...(/nz‘erru,oz‘/ons)... Thank you very much.
..(Interruptions )...

*Not recorded.

31



32

[RAJYA SABHA]

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with what the hon. Member,
Dr. Sasmit Patra, has said.

MR. DEPUTY CHAIRMAN: Shri Rajmani Patelji. ...(/nterrupz‘/ons)... Shri Rajmani
Patelji. ...(Interruptions)... Shri Rajmani Patelji. ...(Interruptions )... Next Member, Shri

Ram Nath Thakur. ...(Interruptions)..

Need for implementation of Jannayak Karpuri Thakur formula for OBC reservation

21 XM 1 SR ([N8R) : AT SUFHTULT HEIG Y, i 10.11.1978 B SIS
HURN BIPR 1 31 fUss 1 o oy STIHT TReErvr H avilehrvl &1 yrae &l
.(FAF)... 384 39 27 ufarerd § 9 8 ufaed fUws, 12 ufaee aifd s, 3 ufaerd
3N WU A Uws TAT 3 UL ATl & foTT SARETUT BT HaRAT B, ....(FALH)...
dqifh aRIa: DI A9 FUTH S Ao, R |8 § sl mawaddl @l
(TIY).... 3 HROT P MR IR fAfgiRT srgurd # 48R o 39 dferd 99 &
U RN DI ARBRT Harall qAT QNetfOres AXAT ATS H 7RETV DI Fiaem IS B
STl B .. (). .

i STRUTIRT : FIAT I H MHR AR T M| ...(FAYH)... IR GG T ATl
ATl ST Bl ...(FAUT)... So SR IATAR F HipT frerar g1 sAfeTy -7 Ug 81
b 39 3719+ Wie IR S| ....(Fag™)...

7 I AT SIPR : VAT B FHY STRID b F9 3 59 44 FHIST H AT [qu=Ta
P! AT FataR ot ...(cagm)... gdvem saar brael fa fre, fed sae! fAdaia
SR ®, ST dTchIfeTdbdl Bl &I H I HR U8 THIBRYT fhal AT 8l ....(JagTH)...
AR &, Sl &d (FATSCS) &b 11 921 [8R & A-1g J&F #3ll, &7 el $ArR
ST ART &1 8 5 59 BiHel Bl s Wk UR 1] {61 Sy, d1fes [ 9911 bl ga!
i SMaeaddr 8, 9 S99 WI=ad 8 d1 SHd! A1 aifvrd o et
...(FFHT)...

9 Y BT & Sooid & AT W § TRBR A Ig A1 Bl g (b I IS
Al b forg fIU Y SIREV H SIS HYL STPR §RT FEIRT aDhR & ATHY
RICIIEREIRCIY

1. 9461 $AIR 31 ([FER) : 9815, | W@ & A9 9 §RT 301 U 59 45y
& T TG HIAT g
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il g FE I1ea (SR s : Jelgy, § Wi W3 &l AT SR §RT $3IY ¢
9 favy & |1 W Ig HRal gl

MR. DEPUTY CHAIRMAN: Now, Shri Kanakamedala Ravindra Kumar.
..(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, | have a point of order. ...(Interruptions)...
it SYUTIRY : 3MTUBT point of order FTE? ...(FAYH).... Th AL ...(FGLM)...

SHRI TIRUCHI SIVA: Sir, we had given notice under Rule 267 on a very important
issue of the hike in ...(Interruptions)...

IS B Al (3f &R @ A : AR, &9 H point of order &1 BIAT|
...(TGT)...

SHRI TIRUCHI SIVA: Noj; no. Let the Chair say this. ...(Interruptions ).. Sir, | have a
point of order under Rule 258. ...(Interruptions )...

it STUTIRY: AT AGIIOT, 3MY S7Y1-I7] AT UR AU L....(FFLH)... A1
TSR], MY I3, MO H 91 T BR|...(FAIH)... ID] WEe A% IS IS
S ...(FILT)... MY 3TUE & b wiiwT, 3119 379+ Wie U= STUI....(aH). ..

SHRI TIRUCHI SIVA: Let me complete, Sir.
MR. DEPUTY CHAIRMAN: Yes, please. Let them go back to their seats.

SHRI TIRUCHI SIVA: Sir, we agree with you that you are taking up a very important
item, that is, Zero Hour. But, at the same time, a hike in the petrol and diesel prices
is disturbing the people very much. When the Parliament is in Session, we have to
discuss ... (Interruptions)..

MR. DEPUTY CHAIRMAN: As you know, we cannot discuss the Chairman’s ruling.
..(Interruptions )..

SHRI TIRUCHI SIVA: Let me complete, Sir. ..(Interruptions).. Even if the regular
Business is to be taken up, it could be only when the House is in order. The Members
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are disturbed and they are asking, “What happened to notice that we have given
under Rule 2677 If the House goes on like this, we cannot even listen to them. We
also have to speak. Kindly bring the House to order, Sir.

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, you are a very senior Member. As you
know, the Chairman Sahib has given the ruling and | have already informed the House
that that cannot be re-opened and re-discussed.

SHRI TIRUCHI SIVA: Okay, Sir.

MR. DEPUTY CHAIRMAN: | have already conveyed Chairman’s feeling. Yesterday,
he said f& 3Mg RS TR e &% Fad &, M0 AR f9d IR e o
AHd B l...(FGLT)... TP YT fETHH B & foTT 39d opportunities &, $AFAT it is

not applicable.

SHRI TIRUCHI SIVA: We don’t discuss about the functioning of the Ministry of
Petroleum. ...(Interruptions)..

it STl : 3P I ST BT & foTU 39 opportunities &, $ATAT it is not

applicable. ...(Interruptions)..

SHRI TIRUCHI SIVA: This is a fresh notice, Sir. ..(Interruptions).. It is a fresh notice.
...(Interruptions)..

MR. DEPUTY CHAIRMAN: Shri Kanakamedala Ravindra Kumar.. (Interruptions )..

SHRI TIRUCHI SIVA: Sir, the House cannot be conducted. ...(Interruptions)..

7 STFHTIR : BT DI TS H AT AR THUIS Bl ST B l...(FIEHH)... | will again

request the Members to go back to their seats. ...(Interruptions)..
7 YU I1ed (TSR : VR, T 41 T WIS T AT AR & ...(qEM)...

MR. DEPUTY CHAIRMAN: One minute. Let me hear his point of order.
..(Interruptions).. 3T AT BIg 3R T Rble IR Tl STYHIL...(HIE)...
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N U= F1ed: IR, § VP &1 a1 bel 91e I8 g, A fred! Rrar St de= & WiR
TR 8 3R 39 TR IR W) 93 81 ) @) Sft 9 SRR 9%) 81 3 1T ol 267 §
WTSC 3P IS B 91 PR B B, oAb Sd! dl 258 Ul UeHT AMBYI odd 258 H
foraT & {6 3R Udh IR IIRAA AT B wf o1 31 STl B, o I8 T foll BIs—d &,
$AfTY 31T WG Bl I SITYL...(FTH)... Abhdd § B! B...(dH)... STd o
258 F wfeT? 311 778 &, T o fager & gRT 2R Fam=1 w4l fY Sfera 781 a1 <1 e
gl...(TqE). .

it STFHTIR : @ilS, 39 AN SfSYI....(Fae™)... S bHG Jdis HHAR ST, 37T
ifeTql ...(caem)... Rk mud! 919 8 Rdprs R SUfil....(ae ). . 3 RTd 354,
3T 39T & g1 T BYL...(FIHH)... Please. ..(Interruptions)..  Kanakamedala i,
please speak.

Proposal to merge Centre of Excellence for studies in classical Telugu with Bharatiya
Bhasha

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):* "Telugu language
with a history of three thousand years was given status of classical language in 2008.
As a result, there was an opportunity to conduct in-depth research on the antiquity
and uniqueness of Telugu language. For a long time, the Centre of Excellence for
Studies in Classical Telugu (CESCT) was under the patronage of the Central Institute
of Indian Languages (CIIL) in Mysore. With the initiative taken by the Hon’ble Vice-
President, Shri Venkaiah Naidu, the Centre eventually moved to Nellore in Andhra
Pradesh from Mysore. However, this Centre is not accorded independent
status."...(Interruptions)..

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): | am on my
legs. This is not fair. ..(Interruptions)..

sft Sumumafa : #§9 ud! It AT B B wal 267 H OAMANT IARAC A1EY
ﬁ...(ECI?-I‘ETF-I)... HEAT QT*[GfITﬂ, Wﬁ?rr...(ail?l‘a'ﬁ)... LoP, please take your seat. ﬁ‘jﬁ:
AT TAATT A HEAT AR, ITANS] U] AR FIRAT el $9 WIS W
dIe T HidhT ST AT1...(EEM)... 39 W YH: SaH ($HISH & & 21..(Hagm)...
Y S 3T &1 I8 91 FflIR Bl ..(FALH)... 3819 39 TR FoilaR fexqior fe=m
(FAIF)... T IE TSI IR SAD] IAML...(FILM)... $AMIY, please, no further

* English translation of the original speech delivered in Telugu.
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discussion. ...(Interruptions).. Hon. LoP, please take your seat. ..(Interruptions)..
S FAGHGAT TAIg FHAR Sil...(TALH)... AT T, Tellol AT I Hed T
IO L...(GEH)... 41 RIS TIRHT & YAl &b el 267 IR 89 &1 &l A<l &l
L (TFIYT)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: * "The language lovers and linguists
request that the Centre that is, CESCT should not be merged with Central Institute of
Indian Languages (CIIL), which will soon be awarded University Status. It is difficult
for the Centre of Excellence for Studies in Classical Telugu (CESCT) to achieve its
goals with the status of a University. Instead, the Centre should be run separately with
autonomous status. People of Karnataka have already started their protest against
the decision of the Central Government and they want their Centre to continue with
autonomy without joining the University. Telugu-speaking people are also trying to
protest against the uncertainty.... (Interruptions )..

After the appointment of Director to the Centre of Excellence for Studies in
Classical Telugu, research activities are in full swing. Two books have been
published. Six to seven books and research reports are ready for print. The
inaugural issue of the research journal ‘ Telugu Siri”has been published. Hundreds of
faculty members and research students participated and benefited from conferences
held in Hyderabad, Tirupati, Mysore and Nellore. ...(Interruptions)..

At this juncture, the Government of India decided to convert the Central
Institute of Indian Languages (CIIL) in Mysore into Bharatiya Bhasha
Vishwavidyalaya. It appointed a committee of eleven members to formulate
guidelines and recommendations for the proposed University. The absence of even a
single Telugu member from either of the states in this Committee is a matter of
concern. ...(Interruptions)..

The Government of India has requested the Committee to give appropriate
directions on the matter of incorporating the Central Institute of Indian Languages as
part of the Bharatiya Bhasha Vishwavidyalaya. Immediately, our brothers from Tamil
Nadu have opposed this move and expressed their concern to this merger. It is very
unfortunate that the Government of Andhra Pradesh did not respond to this proposal
of merger. ...(Interruptions)..

The amalgamation of the Centre of Excellence for Studies in Classical Telugu in
Nellore with a university will not only cause the Centre to lose its autonomous status,
rather it will also cripple its development. The revenue and expenses which will be

* English translation of the original speech delivered in Telugu.
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allocated for this centre will also go to the university. Telugu Departments in the
universities spread across the two Telugu states are doing a lot of work already."
..(Interruptions)..

oY SYUTIT: TS 12 T Tb IR foham ST 8

The House then adjourned at twenty minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY CHAIRMAN: Question Hour. Question No. 152; Shri K.R. Suresh
Reddy; not present. ...(Interruptions)...

*152. [ The Questioner was absent. ]
Recognised Medical Colleges under MCI

*152. SHRI K.R. SURESH REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names and number of medical colleges recognised by the Medical
Council of India (MCI) in the country during the last three years;

(b) whether funds have been provided to recognised medical colleges by
Government in the States of Telangana and Andhra Pradesh during the last three
years; and

(o) whether funds provided by Government have been spent on the
improvements in the colleges, such as building constructions, medical equipments,
teaching system etc., if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN): (a)
to (c) A Statement is laid on the Table of the House.
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Statement

(a) As informed by National Medical Commission (NMC), 90 medical
colleges have been established during the last three years. State/UT-wise details are
at Annexure-I.

(b) and (c) This Ministry administers a Centrally Sponsored Scheme (CSS)
for “Establishment of new medical colleges attached with existing district/referral
hospitals”. Establishment of 157 new Medical Colleges has been approved under the
scheme in three phases. The fund sharing ratio between the Central Government and
States under the Scheme is 90:10 for NE/Special Category States and 60:40 for other
States. Under the Scheme, a new medical college can be taken up by upgradation of
a district hospital. As per the Scheme guidelines, such projects can be approved in
districts where there are no pre existing Government or private medical college.

Under Phase-| of the Scheme, 58 districts in 20 States/UT have been approved
for establishment of medical colleges. Total cost of establishment of one Medical
College under this Phase is Rs.189 crore. Entire Central Share of Rs.7541.10 crore has
been released to the State/UT Governments for these medical colleges. Out of these
58 medical colleges, 46 have become functional. Details are at Annexure-Il.

Under Phase-ll of the Scheme (Iaunched in February, 2018), 24 new medical
colleges in 8 States have been approved. The total cost of establishment of one
Medical College under this Phase is Rs.250 crore. Funds to the tune of Rs.3150.70
crore have been released to the State /UT Governments. Details are at Annexure-lIl.

Under Phase-lll of the Scheme launched in August, 2019, 75 new medical
colleges have been approved in 18 States/UTs. The total cost of establishment of one
Medical College under this Phase is Rs.325 crore. Funds to the tune of Rs.4143.41
crore have been released to the State /UT Government. Details are at Annexure-IV.

The Ministry also administers a Centrally Sponsored Scheme for Up-Gradation
of Central/State Government Medical Colleges for increase of MBBS seats in existing
medical colleges. Under the scheme of increase of MBBS one time grant is provided
for infrastructure and equipments. Till date, 48 Medical Colleges have been approved
under the scheme to increase 3325 MBBS seat and Rs. 2451.1 Crore have been
released to the State Governments. Details are at Annexure-V.

The Ministry also administers a Centrally Sponsored Scheme for strengthening
and upgradation of State Government medical colleges for starting new PG disciplines
and increasing PG seats. Under Phase | of the Scheme (2009-10 to 2019-20), funds
were released for increasing 4058 seats. Under Phase Il of the Scheme, launched in
2018, a total of 16 Government medical colleges have been approved for increasing



[9 March, 2021]

1741 PG seats. The Scheme entails funding of Rs.1.20 crore per seat. Details are at

Annexure VI and VII.
Under the Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), the Ministry
has taken up upgradation of 69 existing Government Medical Colleges / Institutions in

the country for setting up of Super Specialty Block. Details are at Annexure-VIIl.

Annexure-|
Sl. No. State Name of the college

1 Arunachal Pradesh TomoRiba Institute of Health & Medical
Sciences, Narahlagun

2 Mizoram Mizoram Institute of Medical Sciences Education
& Research, Falkawn, Mizoram

3 Himachal Pradesh Dr. Radhakrishnan Government Medical College,
Hamirpur, Himachal Pradesh

4 Madhya Pradesh Govt. Datia Medical College, Datia

5 Maharashtra Government Medical College, Jalgaon,
Maharashtra

6 Odisha Govt. Medical College & Hospital. Balasore,
Odisha

7 Odisha Govt. Medical College & Hospital, Balangir,
Odisha

Rajasthan Govt. Medical College, Bhilwara
Rajasthan Govt. Medical College, Bharatpur, Rajasthan

10 Rajasthan Govt. Medical College, Churu, Rajasthan

M Rajasthan Govt. Medical College, Dungarpur, Rajasthan

12 Rajasthan Govt. Medical College, Pali, Rajasthan

13 Telangana Govt. Medical College, Siddipet, Telangana

14 Madhya Pradesh Govt. Medical College, Ratlam

15 Madhya Pradesh Govt. Medical College, Vidisha

16 Madhya Pradesh Govt. Medical College, Khandwa

17 Maharashtra AlIMS, Nagpur

18 Andhra Pradesh AlIMS, Mangalgiri

39



40

[RAJYA SABHA]

19 Uttar Pradesh Mulayam Singh Yadav Medical College &
Hospital, Meerut, U.P.

20 West Bengal Jagannath Gupta Institute of Medical Sciences &
Hospital, Buita, Budge Budge , Kolkata, West
Bengal

21 Telangana Ayaan Institute of Medical Sciences, Teaching
Hospital & Research Centre, Kanaka Mamidi,
Moinabad Mandal, R.R. District, Hyderabad,
Telangana

22 Gujarat Zydus Medical College, Dahod, Gujarat

23 Guijarat Banas Medical College & Research Institute,
Palanpur, Gujarat

24 Dadar& Nagar Shri VinobhaBhave Institute of Medical Sciences

Haveli & Research, Dadra AND Nagar Haveli

25 Jammu & Kashmir | Govt. Medical College, Anantnag, Jammu &
Kashmir

26 Jammu & Kashmir | Govt. Medical College & Hospital, Kathua,
Jammu (J & K)

27 Jammu & Kashmir Govt. Medical College , Baramulla, Kashmir

28 Jammu & Kashmir Govt. Medical College , Rajouri , Kashmir

29 Karnataka Bowring & Lady Curzon Medical College &
Research Institute, Shivajinagar, Bangalore

30 Madhya Pradesh Govt. Medical College, Chhindwara , M.P.

31 Madhya Pradesh Govt. Medical College, shahdol, M.P.

32 Madhya Pradesh Govt. Medical College, Shivpuri, Madhya
Pradesh.

33 Maharashtra Government Medical College, Baramati,
Maharashtra

34 Rajasthan Govt. Medical College, Barmer, Rajasthan

35 Tamil Nadu Govt. Medical College, Sanapiratti Village
KarurDistt., Tamil Nadu

36 Telangana Govt. Medical College, Nalgonda, Telangana

37 Telangana Govt. Medical College, Suryapet, Telangana
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38 Uttar Pradesh Govt. Allopathic Medical College, Faizabad, U.P.

39 Uttar Pradesh Govt. Medical College, Shahjahanpur, U.P.

40 Uttar Pradesh Government Institute of Medical Sciences,
Greater Noida, U.P.

41 Uttar Pradesh Govt. Medical College, Badaun, Uttar Pradesh

42 Uttar Pradesh Govt. Medical College, Firozabad

43 Uttar Pradesh Rajkiya Allopathic Medical College, Bahraich,
KDC College Road, Bahraich, Uttar Pradesh

44 West Bengal Diamond Harbour Govt. Medical College &
Hospital, West Bengal

45 West Bengal Raiganj Govt. Medical College & Hospital,
Raiganj, West Bengal

46 West Bengal Cooch Behar Govt. Medical College & Hospital,
Cooch Behar, West Bengal

47 West Bengal Rampurhat Govt. Medical College & Hospital,
Rampurhat, West Bengal

48 Uttar Pradesh Rajkiya Allopathic Medical College, Ramnagar,
Basti, U.P.

49 Jharkhand Palamu Medical College, Medininagar, Palamu

50 Jharkhand Hazaribagh Medical College, Hazaribah

51 Jharkhand Dumka Medical College, Dumka

52 West Bengal AlIMS, Kalyani

53 Uttar Pradesh AlIIMS, Gorakhpur

54 Uttar Pradesh AlIIMS, Raibareli

55 Telangana AlIMS, Bibinagar

56 Punjab AlIMS, Bhatinda

57 Jharkhand AlIMS, Deoghar

58 Bihar Lord Buddha Medical College& Hospital,
Saharsa

59 Bihar Madhubani Medical College, Madhubani , Bihar

41



42

[RAJYA SABHA]

60 Gujarat Shantabaa Hospital and Medical College, civil
Hospital, Campus, Amreli, Gujarat.

61 Guijarat Dr. N.D. Desai Faculty of Medical Science and
Research, Dharmsinh Desai University Campus,
Nadiad, Gujarat

62 Guijarat Nootan Sarva Vidhyalaya Kelavani Mandal,
Visnagar

63 Haryana Al Falah School of Medical Science & Research
Centre, Village, Dhauj, Tikri, Kheda Fatehpur
Taga Road, Faridabad, Haryana

64 Karnataka Sri Siddhartha Institute of Medical Sciences &
Research Centre, T-Bengur, NH4, Nelamangala
Taluk, Bangalore Rural District-562123.

65 Tamil Nadu Kovai Medical Center & Hospital Ltd.,
Coimbatore

66 Telangana Dr. Patnam Mahender Reddy Institute of Medical
Sciences, Chevella Village, Ranga Reddy Distt.
Telangana

67 Telangana Surabhi Institute of Medical Sciences, Siddipet,
Distt. Medak, Telangana

68 Telangana Mamata Academy of Medical Sciences,
Bachupally, Medchal-Malajgiri, Districts,
Hyderabad

69 West Bengal Shri Ramkrishna Institute of Medical Sciences and
Sanaka Hospitals, Malandighi, Durgapur , West
Bengal

70 Assam Assam Hills Medical College & Research Institute
, Diphu, Assam

71 Bihar Jannayak Karpoori Thakur Medical College &
Hospital, Madhepura, Bihar

72 J & K Govt. Medical College, Doda, Kashmir

73 Maharashtra Govt. Medical College, Nandurbar, Maharashtra
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74 Rajasthan Shri Kalyan Govt. Medical College, Sikar ,
Rajasthan

75 West Bengal Purulia Govt. Medical College & Hospital,
Purulia, West Bengal

76 Bihar Netaji Subhas Medical College & Hospital,
Amhara, Bihta, Patna

77 Gujarat Dr. Kiran C. Patel Medical College & Research
Institute, Bharuch

78 Jharkhand Manipal Tata Medical College, Baridih,
Jamshedpur, Jharkhand

79 Karnataka Dr. Chandramma Dayananda Sagar Institute of
Medical Education & Research, Harohalli,
Karnataka

80 Madhya Pradesh Mahaveer Institute of Medical Sciences &
Research, Badwai, Bhopal

81 Maharashtra Sindhudurg Shikshan Prasarak Mandal Medical
College & Lifetime Hospital, Maharashtra

82 Maharashtra Datta Meghe Medical College, Wanadongri,
Hingna, Nagpur

83 Maharashtra Symbiosis Medical College for Woman, Pune,
Maharashtra

84 Punjab Gian Sagar Medial College & Hospital,
Ramnagar, Rajpura, Distt. Patiala.

85 Tamil Nadu Indira Medical College & Hospitals, Thiruvallur
Taluk & District, Tamil Nadu

86 Tamil Nadu Panimalar Medical College Hospital & Research
Institute Varadharajapuram, Poonamallee,
Chennai, Tamil Nadu

87 Tamil Nadu Bhaarath Medical College & Hospital, Agaram
Village, Selaiyur, Chennai, Tamil Nadu

88 Telangana TRR Institute of Medical Sciences, Patancheru,

Medak Dist., Telangana
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89 Uttar Pradesh United Institute of Medical Sciences, District
Allahabad, Uttar Pradesh
Q0 Uttar Pradesh Noida International Institute of Medical Sciences,

GautamBhudh Nagar, Uttar Pradesh
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Annexure-l|

Details of medical colleges approved under Phase-l of Centrally Sponsored Scheme for ‘Establishment of new Medical Colleges

attached with existing District/Referral Hospitals’

Rs. in crore
o Approved | Central Share 60% Total Central )
S.N. State/UT Districts Functional
Cost (90% for NE) Share Released
A&N .
1 1 Port Blair 189.00 113.40 113.40 Yes
Islands
Arunachal
2 2 Naharlagun 189.00 170.10 170.10 Yes
Pradesh
Assam 3 Dhubri 189.00 170.10 170.10 No
3 4 Nagaon 189.00 170.10 170.10 No
5 North Lakhimpur 189.00 170.10 170.10 No
6 Diphu 189.00 170.10 170.10 Yes
Bihar 7 Purnia 189.00 113.40 113.40 No
4 8 Saran (Chhapara) 189.00 113.40 113.40 No
9 Samastipur 189.00 113.40 113.40 No
5 Chhattisgarh 10 Rajnandgaon 189.00 113.40 113.40 Yes
1 Sarguja 189.00 113.40 113.40 Yes
Himachal
12 Chamba 189.00 170.10 170.10 Yes
6 Pradesh
13 Hamirpur 189.00 170.10 170.10 Yes
14 Nahan (Sirmour) 189.00 170.10 170.10 Yes
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7 Haryana 15 Bhiwani 189.00 113.4 113.40 No
16 Dumka 189.00 113.40 113.40 Yes
8 Jharkhand 17 Hazaribagh 189.00 113.40 113.40 Yes
18 | Palamu (Daltonganj) 189.00 113.40 113.40 Yes
19 Anantnag 189.00 170.10 170.10 Yes
20 Baramulla 189.00 170.10 170.10 Yes
Jammu & —
9 , 21 Rajouri 189.00 170.10 170.10 Yes
Kashmir
22 Doda 189.00 170.10 170.10 Yes
23 Kathua 189.00 170.10 170.10 Yes
24 Datia 189.00 113.40 113.40 Yes
25 Khandwa 189.00 113.40 113.40 Yes
26 Ratlam 189.00 113.40 113.40 Yes
Madhya
10 27 Shahdol 189.00 113.40 113.40 Yes
Pradesh
28 Vidisha 189.00 113.40 113.40 Yes
29 Chindwara 189.00 113.40 113.40 Yes
30 Shivpuri 189.00 113.40 113.40 Yes
1 Maharashtra 31 Gondia 189.00 113.40 113.40 Yes
12 Meghalaya 32 | West Garo Hills (Tura) 189.00 170.10 170.10 No
13 Mizoram 33 Falkawn 189.00 170.10 170.10 Yes
14 Nagaland 34 Naga Hospital 189.00 170.10 170.10 No
15 Odisha 35 Balasore 189.00 113.40 113.40 Yes
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Baripada

36 , 189.00 113.40 113.40 Yes

(Mayurbhanj)
37 Bolangir 189.00 113.40 113.40 Yes
38 Koraput 189.00 113.40 113.40 Yes
39 Puri 189.00 113.40 113.40 No
16 Punjab 40 SAS Nagar 189.00 113.40 113.40 No
Rajasthan 41 Barmer 189.00 113.40 113.40 Yes
42 Bharatpur 189.00 113.40 113.40 Yes
43 Bhilwara 189.00 113.40 113.40 Yes
17 44 Churu 189.00 113.40 113.40 Yes
45 Dungarpur 189.00 113.40 113.40 Yes
46 Pali 189.00 113.40 113.40 Yes
47 Sikar 189.00 113.40 113.40 Yes
Uttar Pradesh | 48 Basti 189.00 113.40 113.40 Yes
49 Faizabad 189.00 113.40 113.40 Yes
18 50 Firozabad 189.00 113.40 113.40 Yes
51 Shahjahanpur 189.00 113.40 113.40 Yes
52 Bahraich 189.00 113.40 113.40 Yes
19 Uttarakhand 53 Almora 189.00 170.10 170.10 No
54 | Birbhum (Rampur Hat) 189.00 113.40 113.40 Yes
20 West Bengal 55 Cooch behar 189.00 113.40 113.40 Yes
56 Diamond harbour 189.00 113.40 113.40 Yes
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57 Purulia 189.00 113.40 113.40 Yes
Raiganj, North
58 o 189.00 113.40 113.40 Yes
Dinajpur
Total 10962.00 7541.10 7541.10
Annexure-IlI

Details of medical colleges approved under Phase-Il of Centrally Sponsored Scheme for Establishment of new

Medical Colleges attached with existing District/Referral Hospitals

(Rs. in crore)

S. State Location Selected by State Approved | Central Amount Functional
No. Government Cost Share released
1 Bihar 1 Sitamarhi 250 150 100 No
2 Jhanjharpur 250 150 100 No
3 Siwan 250 150 0 No
4 Buxar 250 150 100 No
5 Jamui 250 150 100 No
2 Jharkhand 6 Koderma 250 150 150 No
7 Chaibasa (Singhbhum) 250 150 150 No
3 Madhya Pradesh 8 Satna 250 150 150 No
4 Odisha 9 Jajpur 250 150 100 No
5 Rajasthan 10 Dholpur 250 150 150 No
6 Uttar Pradesh 1 Etah 250 150 145.14 No
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12 Hardoi 250 150 145.14 No

13 Pratapgarh 250 150 145.14 No

14 Fatehpur 250 150 145.14 No

15 | Siddharthnagar (Domariyaganj) 250 150 145.14 No

16 Deoria 250 150 150 No

17 Ghazipur 250 150 150 No

18 Mirzapur 250 150 150 No

West Bengal 19 Barasat 250 150 150 No
20 Uluberia 250 150 50 No

21 Arambagh 250 150 150 No

22 Jhargram 250 150 150 No

23 Tamluk 250 150 150 No

Sikkim 24 Gangtok 250 225 225 No

Total 6000 3675 3150.70

49



50

[RAJYA SABHA]

Annexure-IV

Details of medical colleges approved under Phase-Ill of Centrally Sponsored Scheme
for Establishment of new Medical Colleges attached with existing District/Referral

Hospitals
Rs. in crore
Total
S. o Approved | Central )
S. No| State District fund Functional
No. Cost Share
released
1 Piduguralla 325 195 50 No
Andhra
1 2 Paderu 325 195 53.04 No
Pradesh —
3 | Machilipatnam 325 195 50 No
2 Assam 4 Kokrajhar 325 292.5 143 No
5 Korba 325 195 50 No
3 | Chhattisgarh | 6 Mahasamund 325 195 50 No
7 Kanker 325 195 50 No
8 Narmada 325 195 48.42 No
9 Navsari 325 195 48.42 No
4 Guijarat 10 Panchmahal 325 195 50 No
1 Porbandar 325 195 53.16 No
12 Morbi 325 195 0 No
13 Udhampur 325 292.5 75 No
5 Jammu and Handwara
Kashmir 14 (Distt. 325 292.5 98 No
Kupwara)
15 |Chikkamagaluruyl 325 195 50 No
16 Haveri 325 195 60.64 No
6 Karnataka —
17 Yadgiri 325 195 50 No
18 |Chikkaballapura] 325 195 50 No
7 Ladakh 19 Leh 325 292.5 52 No
20 Rajgarh 325 195 50 No
21 Mandla 325 195 50 No
8 Madhya 22 Neemuch 325 195 50 No
Pradesh 23 Mandsaur 325 195 50 No
24 Sheopur 325 195 50 No
25 Singrauli 325 195 50 No
9 Maharashtra | 26 Nandurbar 325 195 50 Yes
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10 Manipur 27 |Churachandpur 325 292.5 | 145.37 No
1 Nagaland 28 Mon 325 292.5 125 No
12 Odisha 29 Kalahandi 325 195 50 No
, 30 Kapurthala 325 195 50 No
13 Punjab ,
31 Hoshiarpur 325 195 50 No
32 Alwar 325 195 50 No
33 Baran 325 195 50 No
34 Bansawara 325 195 50 No
35 Chittorgarh 325 195 50 No
36 Jaisalmer 325 195 50 No
37 Karauli 325 195 50 No
38 Nagaur 325 195 50 No
14 Rajasthan 39 Shri 325 195 50 No
Ganganagar
40 Sirohi 325 195 50 No
41 Bundi 325 195 50 No
42 |SawaiMadhopu 325 195 50 No
43 Tonk 325 195 50 No
44 | Hanumangarh 325 195 50 No
45 Jhunjhunu 325 195 50 No
46 Dausa 325 195 50 No
Rudrapur, Distt,|
47 | Udham Singh 325 292.5 75 No
15 | Uttarakhand Nagar
48 Pithoragarh 325 292.5 75 No
49 Haridwar 325 292.5 78.04 No
50 Bijnaur 322.79 | 193.67 50 No
51 Kushinagar 325 195 50 No
52 Sultanpur 324.98 | 194.99 50 No
53 Gonda 325 195 50 No
54 Lalitpur 325 195 50 No
16 | Uttar Pradesh
55 |Lakhimpur Kheri 324.22 | 194.53 50 No
56 Chandauli 325 195 50 No
57 | Bulandshahar 325 195 50 No
58 Sonbhadra 325 195 50 No
59 Pilibhit 325 195 50 No
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60 Auraiya 325 195 50 No
61 | Kanpur Dehat | 323.42 | 194.05 50 No
62 Kaushambi 325 195 50 No
63 Amethi 325 195 50 No
64 Tiruppur 325 195 60.28 No
65 Nilgiris 325 195 50 No
66 | Ramanathapuram 325 195 50 No
67 Namakkal 325 195 50 No
68 Dindigul 325 195 50 No
17 | TamilNadu | 69 | Virudhunagar 325 195 50 No
70 Krishnagiri 325 195 50 No
71 Tiruvallur 325 195 50 No
72 | Nagapattinam 325 195 50 No
73 Ariyalur 325 195 50 No
74 Kallakurichi 325 195 50 No
18 | West Bengal | 75 Jalpaiguri 325 195 53.04 No
Total 24370.41|15499.7| 4143.41
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Annexure-V
Status of funds released under the Scheme for Upgradation of existing State Government/Central Government medical colleges
to increase MBBS seats in the country

S.No | State Name of Medical | Seats No. of |Approved | Central | Rel d Rel d Rel d Rel d | Rel d Rel d Total
College increased seats cost Share in in in in in in Released
(60%) 2015-16 2016-17 2017-18 2018-19 2019-20 2020-21
(till date)
1 Andhra 1 Government 100 to 150 | 50 60 36 2 5.17 4.83 15 9 0 36
Pradesh Medical College,
Ananthapur
2 RIMS, 100 to 150 | 50 60 36 2 5.17 4.83 15 9 0 36
Srikakulam
3 RIMS, Kadapa 100 to 150 | 50 60 36 2 5.17 18.3 10.53 0 0 36
2 Gujarat 4 Government 150 to 250 | 100 120 72 2.5 8.27 13.23 32 16 0 72
Medical College,
Surat
5 Government 180t0 250 | 70 84 50.4 2 7.33 7.47 21.6 12 0 50.4
Medical College,
Vadodara
3 Madhya 6 Gandhi  Medical | 150 to 250 | 100 120 72 2.5 8.35 13.15 30 18 0 72
Pradesh College, Bhopal
7 G R Medical | 150 to 250 | 100 120 72 2.5 8.27 13.23 30 18 0 72
College , Gwalior
8 S. S.  Medical | 100to 150 | 50 60 36 2 5.17 4.83 15 9 0 36
College, Rewa
9 MGM  Medical | 150 to 250 | 100 120 72 2.5 8.27 13.23 30 18 0 72
College, Indore
10 | NSCB  Medical | 150 to 250 | 100 120 72 2.5 8.27 13.23 30 18 0 72
College,
Jabalpur
11 | Bundelkhand 100 to 250 | 150 180 108 0 0 0 0 50 58 108
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Medical College,
Sagar, Madhya
Pradesh
Orissa 12 | VSS Medical | 150 to 250 | 100 120 72 2.5 8.28 13.22 32 16 0 72
College, Burla
13 | MKCG  Medical | 150 to 250 | 100 120 72 2.5 8.28 40.16 16.17 4.89 0 72
College,
Behrampur
Punjab 14 | Govt.  Medical | 150 to 200 | 50 60 36 2 5.17 18.3 10.53 0 0 36
College, Patiala
15 | Govt.  Medical | 150 to 200 | 50 60 36 2 5.17 18.3 10.53 0 0 36
College,
Amritsar
Rajasthan 16 | RNT Medical | 150 to 250 | 100 120 72 2.5 8.28 13.22 30 21.04 0 75.04
College, Udaipur
17 | Govt.  Medical | 100 to 150 | 50 60 36 2 5.17 18.3 10.53 0 0 36
College,
Jhalawar
150 to 200 | 50 60 36 0 0 0 0 22 14 36
(EWS)
18 | JLN Hospital & | 150 to 250 | 100 120 72 2.5 8.28 13.22 30 21.04 0 75.04
Medical College,
Ajmer
19 | Kota  Medical | 150 to 250 | 100 120 72 0 0 0 39 37.22 0 76.22
College
20 | Medical College, | 100 to 150 | 50 60 36 0 0 0 0 22 3.2 25.2
Pali
21 | Medical College, | 100 to 150 | 50 60 36 0 0 0 0 22 14 36
Bharatpur
22 | Medical College, | 100 to 150 | 50 60 36 0 0 0 0 22 14 36
Churu
23 | Medical College, | 100 to 150 | 50 60 36 0 0 0 0 22 14 36
Bhilwara
24 | RUHS, Jaipur 100 to 150 | 50 60 36 0 0 0 0 22 14 36
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25

Medical College,
Dungarpur

100 to 150

50

60

36

22

14

36

Tamil Nadu

26

Govt.  Medical
College,
Coimbatore

150 to 250

100

120

72

2.5

8.28

13.22

30

18

72

27

Govt.  Medical
College,
Kanyakumari

100 to 150

50

60

36

5.17

4.83

15

36

28

Govt.  Medical
College,
Tirunelveli

150 to 250

100

120

72

2.5

8.28

13.22

30

18

72

29

Govt.  Medical
College, Madurai

165 to 250

95

114

68.4

2.5

10.03

10.03

30

15.84

68.4

Uttarakhand

30

Govt.  Medical
College,
Haldwani

100 to 150

50

60

54

5.17

8.83

20

18

54

West
Bengal

31

Calcutta Medical
College

150 to 200

50

60

36

12

15

36

32

Midnapore
Medical College

100 to 150

50

60

36

12

15

36

10

Manipur

33

Jawaharlal

Nehru Instt. Of
Medical
Sciences,

Imphal

100 to 150

50

60

54

12

28

14

54

1

Karnataka

34

Belgaum

Institute of
Medical
Sciences

100 to 150

50

60

36

25.47

10.53

36

35

Bidar Instt. Of
Medical
Sciences

100 to 150

50

60

36

25.47

10.53

36

36

Hassan Instt. Of
Medical
Sciences

100 to 150

50

60

36

25.47

10.53

36
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37

Mandya Instt. Of
Medical
Sciences

100 to 150

50

60

36 0

25.47

10.53

36

38

Raichur Instt. Of
Medical
Sciences

100 to 150

50

60

36 0

25.47

10.53

36

39

Shimoga  Instt.
Of Medical
Sciences

100 to 150

50

60

36 0

25.47

10.53

36

40

Karnataka
Institute of
Medical
Sciences
(KIMS), Hubli*

150 to 200

50

60

36 0

23

13

36

41

Mysuru Medical
College and
Research
institute,
Mysuru *

150 to 250

100

120

72 0

39

33

72

42

Vijayanagar
Institute of
Medical
Sciences,

Ballari *

150 to 250

100

120

72 0

39

33

72

12

Jharkhand

43

Rajendra  Instt.
Of Medical
Sciences *

150 to 250

100

120

72 0

39

33

72

13

Uttar
Pradesh

44

Motilal Nehru
Medical College,
Prayagraj

150 to 200

50

60

36 0

24.2

11.8

36

14

Jammu and
Kashmir

45

Government
Medical College,
Jammu

150 to 180

30

36

32.4 0

32.4

32.4
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46 | Government 150 to 180 | 30 36 324 |0 0 0 0 0 32.4 32.4
Medical College,
Srinagar
15 Maharashtra | 47 | Government 150 to 200 | 50 60 36 0 0 0 0 24.19 11.81 36
Medical College,
Yavatmal
48 | Indira  Gandhi | 150 to 200 | 50 60 36 0 0 0 0 0 36 36
Government
Medical College,
Nagpur
TOTAL 3325 3990 2451.6 | 50 155 480 702.42 269.61 269.61 2451.1
Annexure-VI

Funds released under Phase-l of Centrally Sponsored Scheme for Strengthening and up-gradation of State Government
Medical Colleges for starting new PG disciplines and increasing PG seats till date

(Rs. in crore)

S. State/UT Total Central Amount Released to State (in crore)
No approved | share 2009- | 2010- | 2011- |2012- R013- 20142016- | 2017- | 2018-19 | Total

Cost 10 11 12 13 14 -15 17 18 Released

amount
1 Assam 47.2 38.3454 0 17.71 10 3 6.9344 | 10.701 38.3454
2 Andhra 122.409 82.6691 0 0 46.075 0 28.655 | 7.9391 82.6691
Pradesh

3 Bihar 74.425 50.4653 1.40 26.32 |0 1.34 0 0 0 7.047 14.3583 | 50.4653
4 Chandigarh | 45.56 30.754 0 17.09 | 0 0 0 0 0 0 0 17.09
5 Chhattisgarh | 32.73 22.094 0 0 12.275 | 0 0 0 0 9.819 0 22.094
6 Goa 22.14 16.4941 0 3.83 |0 12.24 0 0 0 0 0.4241 16.4941
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7 Gujarat 29.62 22.22 6.25 15.97 0 22.22

8 Himachal 14.5 11.04 5.44 4.61 0.99 11.04
Pradesh

9 Jammu & | 37.57 30.9985 0 0 14.08 |0 0 0 |0 8 8.9185 30.9985
Kashmir

10 Jharkhand 44.01 30.303 0 16.49 3 5 5.813 30.303

1 Kerala 54.453 36.9621 5.63 |15.825 0 1 4.5071 36.9621

12 Madhya 87.758 59.4254 26.91 |0 1.94 | 12.753 |12.8219 | 59.4254
Pradesh 5

13 Maharashtra | 345.7935 | 233.3881 0 0 129.57 |0 0 0 |0 59.085 |44.733 | 233.3881

1

14 Orissa 19.7 13.7374 554 |0 0 0 0 0 |4.06 |0.5 3.6374 13.7374

1 Punjab 58.665 44 0 8.09 |0 4.99 30.92 (0 |0 0 0 44

16 Rajasthan 138.0815 | 103.69 0 51.91 |0 51.63 |0 0 |0 0 0.144 103.684

17 Telangana 62.717 42.7506 0 0 23.565 | 0 0 0 |2 0 17.1856 | 42.7506

18 Tripura 24.55 19.4348 0 7.29 |0 0 0 0 |6 5 1.1448 19.4348

19 Uttarakhand | 12.55 9.7626 0 2.65 |0 0 0 5 10 0 2.1126 9.7626

20 Uttar 55.09 40.5144 9.06 10.19 |0 18.12 0 0 |0 0 3.1444 40.5144
Pradesh

21 West Bengal | 168.91 123.979 0 35.69 | 2.12 74.96 |0 0 |0 11.206 | 0.003 123.979
Total 1498.432 1063.0278 16 225 260 183.86 3092 |10 |20 165 138.5778 1049.3578
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Annexure-VII

Status of fund release under PG Phase I

S. | State Name of Medical | No. of | Approved | Central | Released | Released | Released in | Total
No. College seats to | cost Share |in 2018-|in 2019-|2020-21 till | Released
be (crore) (60%) | 19 (crore) | 20 date (crore) | (crore)
created/ (crore) (crore)
increased
1 Rajasthan J.L.N Medical | 124 141.45 84.87 0 45.2 7 53.2
College, Ajmer,
Rajasthan
Dr. S.N. Medical | 188 209.75 125.85 |5 60.236 7 73.9
College, Jodhpur,
Rajasthan
Government 98 117.598 70.56 |0 40.2 5 46.2
Medical  College,
Kota
S.M.S Medical | 212 253.954 | 152.37 |14.5 50.74 10.414 76.654
College, Jaipur
R. N.T  Medical | 177 180.233 |108.14 |0 55.22 7 63.22
College, Udaipur
S.P. Medical | 162 193.535 [ 116.12 |6 59.22 7 73.22
College, Bikaner,

Rajasthan
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Karnataka

Hassan Institute of
Medical Sciences,
Karnataka

63

58.2202

34.93

22.2

12.73

34.93

Mandya Institute of
Medical Sciences,
Mandya

8.4

5.04

2.04

5.04

Gujarat

Government
Medical
Surat

College,

42

50.1

30.06

21.2

8.86

30.06

10

P.D.U. Medical
College, Rajkot

22

13.1456

7.89

5.164

2.726

7.89

Madhya
Pradesh

"

NSCB Medical
College, Jabalpur

85

92.7171

55.63

32.2

33.2

12

S.S. Medical
College, Rewa,
Madhya Pradesh

88

77.1732

46.3

28.2

29.2

13

G.R. Medical
College, Gwalior,
Madhya Pradesh

91

59.7959

35.88

24.2

25.2

14

M.G.M Medical
College, Indore,
Madhya Pradesh

169

175.63

105.38

58.22

67.22
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15 Bundelkhand 85 92.2313 |55.34 |0 33.2 0 34.2
Medical  college,
Sagar, Madhya
Pradesh
16 | Gandhi Medical | 128 116.914 70.15 0 40.2 0 41.2
College, Bhopal,
Madhya Pradesh
TOTAL 1741 1840.85 1104.5 | 33.664 588.866 | 72.004 694.534
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Annexure-VIII

Details of 69 State Govt Medical Medical College up-gradation Projects under

PMSSY
S. State Name of GMCs Approved cost
No. (Rs. in Cr)
Central | State | Total
Share | Share
1 Andhra 1 |Sri Venkateshwara Institute of | 60.00 | 60.00 |120.00
Pradesh Medical Sciences, Tirupati
2 [Siddhartha Medical College, 120 30 150
Vijayawada.
3 |Govt. Medical College, 120 30 150
Anantpur
2 Assam 4 |Guwahati Medical College, 120 30 150
Guwahati
5 |Assam Medical College, 120 30 150
Dibrugarh
3 Bihar 6 |Srikrishna Medical College, 120 30 150
Muzaffarapur
7 |Govt. Medical 120 30 150
College,Darbhanga
8 |Patna Medical College & 120 80 200
Hospital, Patna
9 |Government Medical College, 120 80 200
Bhagalpur
10 |Government Medical College, 120 80 200
Gaya
11 IGIMS, Patna 106.81 | 81.07/187.88
4 |Chhattisgarh| 12 |Government Medical College, 120 80 200
Bilaspur
13 |Government Medical College, 120 80 200
Jagdalpur
5 Goa 14 |Goa Medical College, Panaji 120 |266.35|386.35
Gujarat 15 |BJ Medical College, 100.00 | 20.00 {120.00
Ahmadabad




[9 March, 2021]

S. State Name of GMCs Approved cost
No. (Rs.in Cr)
Central | State | Total
Share | Share
16 |Govt. Medical College, Rajkot 120 30 150
17 |Government Medical College, 120 174 294
Surat
18 |Government Medical College, 120 80 200
Bhavnagar
7 Haryana 19 |Pandit BD Sharma 125.00 | 25.00 [150.00
Postgraduate Institute of
Medical Sciences, Rohtak
8 Himachal | 20 |Government Medical College, | 125.00 | 25.00 [150.00
Pradesh Tanda
21 |Indira Gandhi Govt. Medical 120 | 93.01 |213.01
College, Shimla
9 | Jammu & | 22 |Government Medical College, | 115.00 | 20.00 [135.00
Kashmir Jammu
23 |Government Medical College, | 115.00 | 20.00 |135.00
Srinagar
10 | Jharkhand | 24 |Rajendra Institute of Medical 100.00 | 20.00 |120.00
Sciences (RIMS), Ranchi
25 |Patliputra Medical College, 120 45.71 [165.71
Dhanbad
11| Karnataka | 26 [Bangalore Medical College, 100.00 | 26.69 |126.69
Bangalore
27 \Vijayanagar Institute of Medical | 120 30 150
Sciences, Bellary
28 |Karnataka Institute of Medical 120 30 150
Sciences, Hubli
12 Kerala 29 |Medical College, 100.00 | 20.00 {120.00
Thiruvananthapuram
30 |Kozhikode Medical College 120 | 75.93 [195.93
31 [T.D. Medical College, 120 53.18 |173.18
Alappuzha
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S. State Name of GMCs Approved cost
No. (Rs.in Cr)
Central | State | Total
Share | Share
13 Madhya 32 |Govt. Medical College, Rewa 120 30 150
Pradesh | 33 |Netaji Subhash Chandra Bose 120 30 150
Medical College, Jabalpur
34 |GR Medical College, Gwalior 120 30 150
35 |Government Medical College, 120 117 237
Indore
14 | Maharashtra | 36 |Grant Medical College & Sir JJ| 100.00 | 20.00 |120.00
Group of Hospitals, Mumbai
37 |Government Medical College, | 125.00 | 25.00 [150.00
Nagpur
38 |Govt. Medical College, 120 30 150
Aurangabad
39 |Govt. Medical College, Latur 120 30 150
40 |Govt. Medical College, Akola 120 30 150
41 [Shri Vasantrao Naik Govt. 120 30 150
Medical College, Yavatmal.
15 Odisha 42 IMKCG Medical College, 120 30 150
Behrampur
43 VSS Medical College, Burla. 120 30 150
44 |Government Medical College, 120 140 260
Cuttack
16 Punjab 45 |Government Medical College, | 125.00 | 25.00 [150.00
Amritsar
46 |Govt. Medical College, Patiala 120 30 150
17 | Rajasthan | 47 |SP Medical College, Bikaner 120 30 150
48 RNT Medical College, Udaipur 120 39 159
49 |Govt. Medical College, Kota 120 30 150
50 |Government Medical College, 120 80 200
Jaipur
18 | Tamil Nadu | 51 |Government Medical College, | 100.00 | 39.31 |139.31
Salem
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S. State Name of GMCs Approved cost
No. (Rs.in Cr)
Central | State | Total
Share | Share
52 |Government Medical College, | 125.00 | 25.00 |150.00
Madurai
53 [Thanjavur Medical College, 120 30 150
Thanjavur
54 [Tirunelveli Medical College, 120 30 150
Tirunelveli
19 | Telangana | 55 |Nizam Institute of Medical 100.00 | 96.26 |196.26
Sciences, Hyderabad
56 |Rajiv Gandhi Institute of 120 30 150
Medical Sciences, Adilabad
57 |Kakatiya Medical College, 120 30 150
\Warangal
20 Tripura 58 |Agartala Govt. Medical 120 30 150
College, Tripura
21 Uttar 59 [SGPGIMS, Lucknow 100.00 | 20.00 [120.00
Pradesh | 60 |Govt. Medical College, Jhansi 120 30 150
61 |Govt. Medical College, 120 30 150
Gorakhpur
62 MLN Medical College, 120 30 150
Allahabad
63 [LLR Medical College, Meerut 120 30 150
64 |Government Medical College, 120 80 200
Agra
65 |Government Medical College, 120 80 200
Kanpur
22 | West Bengal | 66 |Kolkata Medical College, 100.00 |60.73 [160.73
Kolkata
67 |BS Medical College, Bankura 120 30 150
68 |Govt. Medical College, Malda 120 30 150
69 |North Bengal Medical College, 120 30 150
Darjeeling
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MR. DEPUTY CHAIRMAN: First Supplementary, Dr. M. Thambidurai.
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the hon. LoP. ... (Interruptions)...

it STAHTRY: S| ...(HALT)... #_T 379 G ATUE BT & 319 319+ Hed W
3| ...(HAUT)... IE AS] BT Y9 BT 811 &8, THAD! I S ...(IH). .

DR. M. THAMBIDURAI: Sir, first of all, | wish to thank the hon. Prime Minister and
the hon. Health Minister for sanctioning the medical institute, AIIMS, for Tamil Nadu.
...(Interruptions)...

Nt STUTIfY: Bls 3R 91 Rbls IR T81 S XET Bl ....(FALIH)... TSl ....(IHTH)...

DR. M. THAMBIDURAI: Sir, | would like to know what the present position of the
proposed AlIMS at Madurai is, because the hon. Prime Minister had come and laid
the foundation stone there. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please be brief and concise. ...(Interruptions)...

DR. M. THAMBIDURAI: Sir, | would like to know from the hon. Health Minister as to
what the present status of construction of AlIMS at Madurai is. ... (Interruptions)...

DR. HARSH VARDHAN: Sir, from whatever | could understand, the hon. Member is
talking about the ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister, just a minute. AT I AT Te< 9,
including LoP WTEd, 3ITE & f& J 9gd 21 aRw &, 93 SIMaR § 3R 3a- o 97
& TSI | 8 3R 39 |9 Al 9 © b A 9aRE- 9189 A 89 W) ot fofy
W,Wgﬂ:ﬁﬁwmml WreopenﬂiﬁWWWI
.(FFHF)... T e, U e ...(caaem)... 31151 984 &A1 915 89 99 91 96 2
Ig IS ISR BT U9 BT ©, BH A HH AdTd-Sd1d a1 I <l ...(FGLE)... AT
T 99 A IJMUT B ...(IdETH)... AT ...(adHT)... Hon. Minister, please reply.
...(Interruptions)...

DR. HARSH VARDHAN: Sir, we are actively pursuing the development of the
Madurai AIIMS about which the hon. Member has asked. ... (Interruptions)...
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i AfeTRTo] WAL WX, AR TIRHT WIEd 1 Sl AU BieHT &1, Iqb IR § g4
$ el Sl dred gl A Jel W) 1 MY it fAvig o - 39 &1 &9 91 1 -
A 3TST ST BH9 el 267 & dgd AT s & 8, f Aifesd # BRI,
TAUTSH, STl IR ISl & R H ....(FAL™)...

it SURUILY: A UeRsidl, I IR HF AT TR &1 91 MMAd! At fh
IR NI Bl ...(FIIM)... S R 89 o] 81 Ihd!| ...(GE)... 39 TR H 31es
T8l B Fhd| ...(FGHH)... Please, please ....(Interruptions )... Kindly bear with me.
Kindly cooperate. ...(Interruptions)...

it AferpTole @@= W7, # ua € e ol ..(Fau™)... 9% 3reltdT AR e it
SITHG ...(FALH)...

o} Syt § 399 S HH ...(TGI™)...

i} AfeTdTol WA TR, S AR A A 3 B

£ SUHIRT: AT YA, WIS 3T ARYS & HRY G I8! Fb| HT Faqeht
A1 foraT, AR Aifeast &1 9 foraml g Rebrs < ofifSTu| ...(aaem). .

Y AfrpTof @R TR, G SR H T8 B ..(TIEH)...

SNt SUUTIfS: AT TRIRA A9 &6 ....(FAHUM)... AT IR A189 & Horg 9
Y 3T AP AT BRIAT| ...(FILTH).... T A S & b 39 R SIERT gl
TE1 81 Tbdill I8 reopen TTE1 B AebdTl ART IS & fob I8 TSN bl U3 Bl B,
?ﬂﬁﬁ ERERA ...(dYT)... Please, please. ...(Interruptions)... Hon. Minister, please

reply.

#i AfARToA @ W), .. (FAUM)... Te1, Tel| ...(aLH)... T I JATRET B
..(TET)...

MR. DEPUTY CHAIRMAN: Hon. Minister, please reply. ...(Interruptions)... R
YT I1 G 1l ....(THTH). .

DR. HARSH VARDHAN: Sir, the Government is actively pursuing the development of
the Madurai AIIMS. As the development involves financial support from a Japanese
agency also, that process is in very advanced stages and very soon the hon. Member
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would see that construction and other activities would begin at Madurai.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Second supplementary. ...(/nterrupz‘/ons)... Dr. Amar
Patnaik. ...(Interruptions)...

DR. AMAR PATNAIK: Hon. Deputy Chairman, Sir, while | compliment the hon.
Minister and the Government of India for the initiative taken and the upgradation of
district hospitals, ...(/nz‘errupz‘/ons)... may | request the hon. Minister, through you,
to consider the suggestion that in the Aspirational Districts in the country where the
problem is of acute poverty due to various factors, ...(/nterrupt/ons)... the ratio of
support from the Government of India could be increased to 90:10 ratio instead of
60:40 ratio so that they can come up to the level much faster compared to other
districts? ... (Interruptions)...

DR. HARSH VARDHAN: Sir, we have prioritised the creation of these new medical
colleges in the Aspirational districts and 37 Aspirational Districts are seeing the
development of new medical colleges. ...(/m‘erru,oz‘/ons)... As far as the support of
the Government of India is concerned, in the North-Eastern States, 90 per cent of the
support is given by the Government of India and for the rest of the country, the ratio is
60:40. ...(Interruptions)...

DR. AMAR PATNAIK: Sir, my question is on Aspirational Districts.
...(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, the State Government of Andhra Pradesh
has suggested a proposal for 13 new medical colleges. ...(Interruptions)... May |
know from the hon. Minister whether the Government has considered the said
request and support to Andhra Pradesh for improving the health care?
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Subhas Chandraji, be brief. ... (Interruptions)...

DR. HARSH VARDHAN: Sir, | think, in the answer itself, | have given in detail that in
Andhra Pradesh also, the Government has given three new medical colleges in
phase-3. ...(Interruptions)... Hence, the request of Andhra Pradesh Government
has already been acceded to. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Q.No. 153. The questioner is not present.
*153. [ The Questioner was absent. ]
Average per capita expenditure on health sector

*153. SHRI P. BHATTACHARYA: will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the average per capita expenditure incurred by Government
on health during the last two years;

(b) whether it is very low as compared to the developed countries of the world
and, if so, the details thereof;

(c) whether the health services in the country are becoming expensive day by
day, if so, the details thereof; and

(d) the steps taken or being taken by Government to provide affordable
healthcare services to the people, especially the poor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN): (a)
to (d) A Statement is laid on the Table of the House.

Statement

(a) As per the National Health Account Estimates, per capita expenditure
incurred by Government on health for the latest available past four years is as follows:

2013-14: Rs. 1042
2014-15: Rs. 1108
2015-16: Rs. 1261
2016-17:Rs. 1418

It is evident that per capita expenditure incurred by Government has increased
by 36.1% during 2013-14 to 2016-17.
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(b)  As per the latest Global Health Expenditure Database (GHED), per
capita Government Health Expenditure of some of the developed countries in 2017
and 2018 is as under:

Per Capita Domestic General Government Health Expenditure (in PPP-Int$)

Countries 2017 2018
France 3,746 3,852
Germany 4,609 4,737
ltaly 2,634 2,678
Russian Federation 793 885
United Kingdom 3,555 3,631
United States of America 5,131 5,356

PPP-Int$ :- Purchasing Power Parity - International Dollar
Source: Global Health Expenditure Database, WHO
Available at: https://apps.who.int/nha/database/Select/Indicators/en

(c) As per the available National Health Account Estimates, out of pocket
expenditure (OOPE) by the households, as a percent of current health expenditure
(CHE), is as follows:

2013-14 :69.1%
2014-15 : 67.0%
2015-16 : 64.7%
2016-17 :63.2%

It is evident that OOPE as a percent of CHE has declined by 5.9 percentage
points from 2013-14 to 2016-17 implying that financial protection to households for
healthcare has improved over this period. Share of primary, secondary and tertiary
health care in the OOPE of households for the year 2016-17 is 42.6%, 40.8% and
16.6%, respectively.

(d) Public Health & Hospital being a State subject, the primary responsibility
to provide affordable healthcare services to the people, lies with the State
Government. However, Government of India has taken many initiatives to provide
affordable healthcare services to the people. These include:
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National Health Mission (NHI\/I) is being implemented to supplement the
efforts of the State/UT governments to provide accessible, affordable and
quality healthcare to all those who access public health facilities. The main
programmatic components include Health System Strengthening,
Reproductive-Maternal-Neonatal-Child and Adolescent Health
(RMNCH+A), and control of Communicable and Non-Communicable
Diseases. Under Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA),
more than 2.67 crore antenatal check-ups have been conducted at
PMSMA sites for comprehensive services under the programme and more
than 20.57 lakhs high risk pregnant women have been detected since
inception. Around 69.70 lakh beneficiaries benefited under Janani
Suraksha Yojana (JSY) in financial year 2020-21 (provisional data April —
December 2020). The number of Adolescent Friendly Health Clinics
(AFHCs) has increased from 7980 in financial year 2019-20 to 8099 in
financial year 2020-21. As on 31%' January 2021, more than 22 lakh
adolescents received services at AFHC. Under Prime Minister’s National
Dialysis Programme, 9.10 lakh patients availed dialysis services and 91.30
lakh Hemo-dialysis sessions held as on 30" November 2020.

The Government has also launched Ayushman Bharat in 2018 which aims
to holistically address health (covering prevention, promotion and
ambulatory Care), at primary, secondary and tertiary level by adopting a
continuum of care approach. It has two components i.e.  Ayushman
Bharat — Health and Wellness Centres (AB-HWCs) and Ayushman
Bharat - Pradhan Mantri Jan Arogya Yojana (AB-PMJAY). AB-HWCs
provides Comprehensive Primary Health Care (CPHC), by expanding and
strengthening the existing Reproductive & Child Health (RCH) services
and Communicable Diseases services and by including services related to
Non-Communicable Diseases (NCD) such as, Hypertension, Diabetes
and common cancers of Oral, Breast and Cervix. The Government aims to
set up 1.5 Lakh AB-HWCs by December, 2022. As against the target of
operationalizing 70,000 HWCs by March, 2021, as on 05.03.2021, 61,612
AB-HWCs are operational. These centres have conducted 8.70 crore
screenings for Hypertension, 7.10 crore screenings for Diabetes, 8.39
crore screenings for common cancers such as Oral, Breast and Cervix
cancer till March 5, 2021.

71



72

(i)

(v)

W)

(Vi)

[RAJYA SABHA]

AB-PMJAY provides health insurance coverage up to Rs. 5.00 lakh per
family per year to around 10.74 crore poor and vulnerable families (nearly
50 crore individuals) identified based on Socio Economic Caste Census
(SECC) data. As on 05.03.2021, 1.66 crore hospital admissions, more
than 20,000 empanelment of hospitals and 14.11 crore E-cards have been
issued under this programme.

Under Free Drugs Service Initiative, substantial funding is being given to
States for provision of free drugs and setting up of systems for drug
procurement, quality assurance, IT based supply chain management
system, training and grievance redressal etc. All the States and UTs have
notified policy to provide essential drugs free in health facilities.

Free Diagnostics Service Initiative addresses the need of accessible and
quality diagnostics at public health facilities. MoHFW has launched
Operational Guidelines on Free Diagnostics Service Initiative which enable
States/UTs to provide essential diagnostics-laboratory services and
radiology services (Tele-radiology and CT Scan Services) at their public
health facilities. Free diagnostics laboratory services have been
implemented in 33 States/UTs. Free Diagnostics CT Scan services have
been implemented in 23 States/UTs. Free Tele-Radiology Services have
been implemented in 11 States/UTs in Public Private Partnership (PPP)
mode.

Under Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PI\/IBJP) quality
medicines at affordable prices are provided to the masses through
dedicated outlets called 'Pradhan Mantri Bhartiya Janaushadhi Kendra
(PMBUJK)' across the country. There are 7500 Janaushadhi Kendras across
the country. The cost of Janaushadhi Medicines is substantially cheaper
than the branded medicines. During the current financial year (Up to
05.03.2021), the scheme has led to savings of approximately Rs. 3600
crore to the common citizen of the country.

Further, a new Centrally Sponsored Scheme, PM Atma Nirbhar Swasth
Bharat Yojana with an outlay of about X 64,180 crores has been announced
in the Union Budget 2021-22. This will develop capacities of primary,
secondary, and tertiary care Health Systems, strengthen existing national
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institutions, and create new institutions, to cater to detection and cure of
new and emerging diseases. This will be in addition to the National Health
Mission.

MR. DEPUTY CHAIRMAN: Any supplementaries? ... (Interruptions)...

S1. fadh wET : AR, H 377U A1eH A A A3l ST A I8 ST 16l g b A
BT BT P HUR ST out-of-pocket expenditure &, SHDHT HH B & ol IRBR B
IRB A T HeH ISTY SRS 87 ...(FAYUM)... § GRBR D AR |l BRAT I18al §
& 9 99T § & & oY BIBT WP AT DI TS &1 AN BT 5l P HUR Sl out-
of-pocket expenditure &, SHBI HH BT & fol¢ 39 ATl R HH 33T
SITET?....(FALH)...

1. g9 g¢9: 9, T4 3199 Sia1d ¥ 39P aN § R I 99T B1...(FIHH)... T8l
919 a1 I8 2 {6 B IR 91 § AR out-of-pocket expenditure hH BIdT ST X7
gl..(@aY™)... JfP T W o ©, ofbd WeHd 7 fARe' & A
H...(HAYH)... T§d ARI FH 1R & ATTH H, STATHET IATH A SDHA Dlctors] & HEH
, 'Y WRA' b AEGH W, 8ef YUS dol-IF Wl o creation P HIEIH I TR
S BT < F 24 TR ARGATA H...(FALT)... T H Pal 0= 9 WA B 10.74
PRIS BRSBTSl B FdRAT B efte F "o B2, dTses 82, prevention
of cancers, prevention of diabetes and hypertension, adolescent and infant health,
child health ...(Interruptions)... 91 Jgdh foru §9 S SR foar 7, S99 89 549 9y
R b IR H [AWR ¥ o [FAr gl .(FagF)... R PR 9gd
comprehensively I H ARSI & WY Bl 98X R & %IK’, ITH out-of-pocket
expenditure BT BH B & fIU ...(FauM)... U IR, UM, B: ATl §, 59 I Y&
ﬁmﬁﬁﬁiﬁwaﬁ%,Trﬁfaots%,\_rﬁdatag,aﬁ@?ﬁ\’?%%ﬁ?out-of-
pocket expenditure 0T o g3l 21 3R B & HWR Sl BRI per capita expenditure
BT 8, ¥ S9d vy # aR SR | 9d1a7 8 fh wRd § a8 9t efR-¢R improve &1
BT &l ...(AGE)...

SHRI K.J. ALPHONS: Sir, the cost of medical services will increase if doctors charge
more, but today, what we find is that some of the medical colleges are charging
exorbitantly high fees. ...(/nz‘errupz‘/ons)... Therefore, will the Government of India
bring in a legislation to bring down the fees in the medical colleges?
...(Interruptions)...
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3. &Y 9d9 : STHuHfy HEIey, TaEEe 2019 § ST WAl | National Medical
Commission @Ts, SiT f& recent history & T A 9T HSHA T REGMH B
..(THH)... T d8d 984 AR reforms introduce BT &1 ...(ALH)... &9 ST §
b $HP TBd <2 H THEITH B 30,000 H SIIGT HICH 1R Ui B 24,000 H SITGT
Qﬂwaﬁ%ﬂ ...(AgdYTH)... gD S rules and regulations %, ...(IgHT)... STH Ylgdc
AfEPH T Bictolsl b gRT Il I ST BN SIS <l ST B, ....(FAHTH)... ST Heldd
Wﬁaﬁﬁﬁ,wwmﬁﬁeaﬂﬁ?ﬁwwﬁaﬁﬁ%ﬁ,wﬁwppmg B Bl
gfe § gaied graem g1 ...(agm)... 39 9R fasai BT National Medical Commission
TERTS IR THRAT H gdT 8 3R 398 IRBR S0 GerIdl Rl &l ...(Faem). .

Sl BIAT HEH : SUFHIT FE1G Y, H 31Uk ATe™ F H/3ll St I g1 ars g 5
TR ST Dl TR SGHTA B [+ FAF U&= bR & [Ty fUse a1 99l &
ST B Y SO I W@ReY s Wiel Y 87 ...(AGET).... | ST 18! § b
SUBT ITSIAR fIaRT R 87 ....(FAHH)...

S1. g a8 : W%, 9t el a1 aul # &1 781, 9fch Usd 8:-|d 91 9 AR
..(FAYF)... B9 304 SR H IOy ©9 ¥ s9¢ IR 7 IR 9 avi= fear 2
..(TALT)... Y AFEDH S Dlctors] & B A ohR 'SR AR Th1H' & H1eTH A
9 S P ARN B AGE B 2 B ...(AIHF)... § A1 A8 § (b SIS AR
AT & 3T KT ARl & Th dRls, 66 dd BiIcd TSR gU ©l
...(FFYT)... Primary Healthcare Centres for prevention of diseases, and promotion of
positive health Ea strengthen PRH B %IK’ T H @Tcé ol Health And Wellness
Centres create &<+ &I activity ool BB (FAYT)... SRR 65,000 already
.(F9YTH)...

o ITAUTIF : Bis 3R 979 Rebre TR 81 ST 32T 2] ....(FILIH)...

ST, 8 geF : 9%, 75,000 314 31 9 P AR Mt AT 31 fodqw=R I ST o
Health and Wellness Centres ...(@dHM)... IR, AT BRI, S BRI, Al BRI, S]
Eliiﬁ TReT H hypertension & %R’, diabetes & T%N, cancer & %IK’ . (IIHTH)..., CH]
UN diagnostics & %K’, E_CHE?ﬂ & %I‘;’ .(AIYTH)...

MR. DEPUTY CHAIRMAN: Please be brief. ... (Interruptions)...

S1. &Y 989 : W%, 981 IR YR AXBR gRT G il &1 facilities &1 7S © ...(TILTH)...
3R I ufehan fUeel Uia-B: AIdl ¥ FIIAR 98d doll 3 9 <8l 2 ..(aeEm)...
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MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
avallable as Part-I to this Debate, published electronically on the Rajya Sabha website
under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at fourteen minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

GOVERNMENT BILL
The Arbitration and Conciliation (Amendment) Bill, 2021

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Arbitration and
Conciliation (Amendment) Bill, 2021, to be taken together. Shri K.K. Ragesh, Shri
Binoy Viswam and Shri Shaktisinh Gohil to move the Statutory Resolution
disapproving the Arbitration and Conciliation (Amendment) Ordinance, 2020.
Shri K.K. Ragesh, not present; Shri Binoy Viswam, not present; Shri Shaktisinh
Gohil, not present.

Shri Ravi Shankar Prasad to move the motion for consideration and passing of
the Arbitration and Conciliation (Amendment) Bill, 2021.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF COMMUNICATIONS;
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)): Sir, | move:

"That the Bill further to amend the Arbitration and Conciliation Act, 1996, as passed
by Lok Sabha, be taken into consideration."

The question was proposed.

MR. DEPUTY CHAIRMAN : Hon. Leader of the Opposition.
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foaer & o (3ht RIS @WRA) : TR, YD AT B AR DI IR B 8,
IfhT S8 F %ol T8l 81 UT V8 81 I8 IaRIT 5a-1 gl & fb T & IR ANl )
TP effect TST B

oY SYUI : AT TN, U e ...(HadM ). ..

21 AfeTpTol @A : Ugicl, SIsTdl, TerdIofl, BRI, 9 FRI =Sl &1 Sl I el
2, S ST T A G B ..(CAIE).. SHEB A1 B AT, MATID II3NT B DIt
G 7 &1 R, SoTel, UeTel, Terdiofl qm SRR Sk} =l TRIe! &b fore &) freeg 3
Rfegere o Sl & 3fiR 319 Siafd YT sawas avgy Wl 89! Te) fi7dl U1 3&l 8,
B 39 UR &1 I BRAT I18d 81 R, AT ALl SHhUTSS 3 31T 8, 3T FHTSTATS]
AT 8 3R SI9 89 TRI9] Bl 910 BRA &, dI MID] Fad SITET R 81 <G+ ATy
. (TAYTH)...

#t IU[HERT : AR TASHYN, AT I IS B BT U AIc BT qHI S
..(THT).... AT 1 U e (1989 o1 &1 999 | ..(FaET)... 319 ST & b
IR TIARAT Bl prior permission b TR AT 267 & il fewhe =81 &
foam, STafer S8 R fS¥He 81 81 Iahdll SN dal Yl BT o1 3R I8 Wee foar
7 f& Finance Bill, Statutory Resolution 2T FIAREIST R 989 & dgd IR AR 31
T 8, S9H 39 A9 Ao glcil 31T A &S Gl & Al 7 I8 Afea fear e fh sa WX
Calling Attention IT other provisions & AT W fep e ﬁ, a dg consideration ) %\r
IR AT AR ST O HRA1, B9 R A1 IIRAT 01T B 319 S+ & b
A IORAT & 01T BT § reopen 8T &R AHdT, T8 AR A4 AFHT AT A
frdes 81 991 Tl a1 WRGR § o 999 9 X8 ©, d SFd & b Statutory
Resolution Ordinance replacing Bill & 3R &1 f&=, 11 AT 12 TRIRI BT Ha &I Bel o
Y g IS+ 12 TRIG DI WA 8 V81 &, $AITY $HD] 7ecd Wl 39 S1d &1
3T T de %71 o kindly cooperate, d1f BH T TS BTH B ol ST AT
BB, A A TIRAT A8 DI H 37T [T A Y 3T DRI

Y AfeTpToA @A < TR, &4 {6l [l 1 Uy 8191 9 781 /I X8 &1 89 I8 9Ied ©
{3 ST o ST B 8, ST Dl Sl TbhellBId &, 31 U= J81 41 81, {he Faab! a1
G & d18 TgHE 107 <1 F FHSIAT § [ S U189 9¢ &, SP] ARBR YR aRE
J a7 ot 3R g 2013-14 § S UTSANT &, BH X HH T8I TP Sh! AT
...(TGT)...
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Nt STUTAfd : H9 MUBT YT WAART BT F<h B BT GHI AT HEA
TARMYY, H STaas! |1 Y: TR ATEd Bl convey T ...(TTETH)...

s Wﬁ? LERg| NN, HIfTS BT effect ...(FAYT)...unemployment, high prices,
39 99 WX 91 8191 18T ...(FGLH)...

2 ISUHTIRT @ TIRAT A18T 7 Dl B Pel fb I TG Je AUl &1 NIb] Y
oo arer B ..(AqYT)... Statutory Resolution, Finance Bill AT UR T T-3TTT
989 & AR B, 9 3MTP! T el | ...(FAHUH)... 9 IR 3Tl T-3Tel T Arfeast
3N U &, 99 W I B ...(FFYH)... Kindly $H T dlel I STold o
...(aH)..

Y AP @A : W), d 1 A9 ST-3eTT Bl ... (HGUM)... 59 [T IR 989
NN, 99 9 I<h 91 DN ...(FIL™).... oifhT I8 b R A 21 ...(TagH)...

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Motion for consideration
of the Bill are ..(Interruptions).. Shri Vivek K. Tankha, please speak.
..(Interruptions)..

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, the LoP is standing.
..(Interruptions)..

7 AT WL: TR, D] W1 SIsTel AR UGS & T A effect TS|

MR. DEPUTY CHAIRMAN: Hon. LoP, please cooperate. ..(/m‘errupt/ons).. 39
ST ®, 30 WRGR IRl §, 37 39 f9d & 78 & IR ¥ SHd 81 Kindly

cooperate.

Y AfeThTS @A AR, U1 781 B 3! HUT A & Fa ol &

2t STFHTYF : 3T Fdb TSI 9§ A FoldT &

it w1l TR W), FIRAT A1Eq 7 ol Sl ot 2, 98 o @1 fofa 21 g
371 ¢ e faU & Sl 3roT & fo1g 31rd waiai &1 ..(Faem ). .
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it Sgumafey : H9 Tuee fhar © {6 ot &1 ok g9+ 3ga! §art 81 ...(caaem ). .
9 muad! IBT ol oSt aa1 ST ®, 9P reopen ol B Adhd &l A
fde &. T=1 S ...(qeM ).

SHRI VIVEK K. TANKHA: Sir, the hon. LoP is speaking. ..(Interruptions)..

Y AferpTofA @R R, 31T & forg <t fryofa <911 2, 9% a1l <1 2

Nt STUf : I Bis 919 Rdre W A1 Sl A9 fadd &, T=a1 it
..(TIIT)...

21 AferpIo @A TR, U &1 BT HEIGY, SHD] STaTq -Te] 3T &1 59 R =i
B MR .. (caem). .

Y STHTIR : A1 31 SN & HE1 a1 Bl ..(TITH)..

i} IfQ SRR TRITG: HEIS Y, UE 984 B AU 3i11S+ &, SHD U I g ST
21 ...(aH)... § TS AEgH | FE1 -1 faRIE gt & wiei=1 e 6 o9 3 dH
31T 39 TR HRAMU, 39 R 89 Hrart 3R F 7 fade &, awar st 4 amrg
BT ...(FI)... AT H9 3ot 3R femqoft Y 921 &1 81 § 39 a1 SR
3 H M, IfeheT 31T SR SR DY, I AR (B Bl ...(TaLH)...

it SYFUTIRT : HYAT IMIH H 91 T B 3R A fdde &, T=a1 Sit Bl dier 5
...(FET)...

it AP W 78IS, UG dR H TEX WA dleldl, dAfhd S ®af 267
..(CTTT)...

ST SUHHTIRT : AT UAATYT A1Ed, H 39S 9% H B8 ol gl AT ST & b § g9
TR gOIold Fal < AHdTl ... ). .

il AfAPBIOH TN W, R TOMSId T8l & dhd 5, Al SHD! STFHERT TRBR Bl
=1 TR ... (). .

7 STFHTART : 57 G TY Sl ...(HFE)...
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ot AfeTTofA WA AEISY, TR 39 W T4l & foy (IR 76 €, A1 s9a! e
HRBR DI 1 AT ..(ALTH)...

1t ITUTIRT : & G 9 S| ...(GEH).... A (4D . T=aT S} ..(FFEHTH)...
SHRI VIVEK K. TANKHA: Sir, the hon. LoP is standing. ..(Interruptions)..
2 STAUTTTY : TSt BT 3R J YBT3 fact TR Tt & {77 AT IRET B

SHRI VIVEK K. TANKHA: | know, Sir. But the hon. LoP is standing.
..(Interruptions )..

st Syauafy ; ey GRS 9 & 98 & 99d 2Bl ..(FGYT)... Ig Ordinance
replacing Bill B ...(@ALT)... 3T 9 A& DI S 2l ...(QFET)... 3T BIs 91d
RIS TR &1 T T&T 21 ...(WaE™)... IeT H 37T Y AT | #]T 3MUE & 6 syt
e IR 1Y 3R S A e TS ©, 96 STV ...(dH)... AT 31T a7 I8
g ...(FAYF)... I § T YT AT I AT AT & b u=1-319= S8 IR STy
IS 1...(FAUM)... 3R 9 91 & H8d Bl S@d gY Wed $I HRAE! Fo <l
..(FFYTE).... YT IAHI-3(THT HIC TR Y| ...(FGLH)... TiIST 39T I TR Y|
.(FLT).... TT. HAS PAR S S, A $F IR Gl e 67 ...(HGHH).... FUAT
e Bl I <, ¥4 39 91 & A Bl I B ...(FALUM)... ISl 9gq dI
HRIATS! B T S ...(FGH)... AT T, 31T 39 {9 & Hgd Bl S Bl
...(FFL).... AT 23 GER Sl ....(aem). .

2 T2 UER (IRTS): IUGUART FEIG, ST H e+ H Sl ToIRT o &1 §
(FFIF)... TY 2016 H H $9 a1 H Ugell R 30T A1, I A AT {7 VA1 TSR]
S 1| ..(FEHM).... 3T Arbitration and Conciliation (Amendment) Bill &1 39 T
ST {3 oM, 98 Enemy Property (Amendment and Validation) Act, 2017 9Tl 39 FHY
4l B 9 AT BT AR & BT AT ...(FFIM)... 3R § FHI 81 U1 38T 7 & I8 oIR
Hi BI BT 8, b I fdet BT A1 511 o ... (Faem™)...

#iY 3=s ¥ (fBATaeT UawD) : Aa &1 I8 URART © b 5 O dlg (99T 9 &
ATHA B 3R S9HT G 7 dhall 81, 99 dd Bls 9l IR dRIdre! a7 {9t 781
foraT ST AT ©1 39 9 &I I8 TRART I8! B, S9d] IR-9IR Secigd 8l Y&l gl I8
U &1 91 Bl [quet 31 AR 2, 39 49l 31 IS BI...(F@YM)... I8 BHART
JTHR Bl ...(FAUH)... TIADI AT UM ..(FAIH)... &H ST HE W &
...(TALIT)...
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[RAJYA SABHA]

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 1100 hours on
Wednesday, the 10" March, 2021.

The House then adjourned at ten minutes past two of the clock till eleven of the clock
on Wednesday, the 10" March, 2021
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